
Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008il

Tel - 0191-2476927; mail - membeEecrelarykspcb@gmail.com

The Consuttant Judiciat,
Hon'bte Nationat Green Tribunat,
PrincipaI Bench,
New Dethi.

No:JKPCC/NGT toAsg4, 36qB - 4?. Darei 17-08-2024

Sub:- Hon',bte NGT order dated 21-05-2024 in oA No.59412022 titted "syed

Riyaz V/s Union Territory of Jammu and Kashmir".

Sir,

ln comptiance to the directions of Hon'bte National Green Tribuna[, Principat

Bench, New Dethi order dated 21-05-2024inOANo.59412022, the Comp[iance Report

of the J&K Poltution ControI Committee is submitted herewith.

It is therefore, requested that the Comptiance Report may kindty be taken on

record and ptaced before the Hon'bte NGT for consideration.

/our faithfutty,

Encl:- As Above

tor,un,n#*,,bh'ii6s
I.4emberSecretary 17.8.>

J&K PCC

4

Copy to the:-
1) Sh. Parth Awasthi, Government Standing Counsel for UT of iammu and

Kashmir, New Dethifor information and necessary action.
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Before the Hon'bte NationaI Green TribunaI
Principat Bench, New Delhi

Originat Apptication No. 594 ot 2022

IN THE MATTER OF Syed Riyaz V/s Union TerritorY of

Jammu and Kashmir.

Comptiance Report of the Jammu and Kashmir Pollution Control

Committee in comptiance to the Orders of the Hon'ble National Green

Tribunat dated 21-05-2O24in OA No. 594 ot 2O22 titled "Syed Riyaz V/s

Union Territory of Jammu and Kashmir".

That the Hon'bte Nationat Green Tribunat vide order dated 21-05'2024in OA

No.594 ot2022 inter-atia issued fottowing dlrections :-

" 17 . We, therefore, direct Member Secretary JKPCC to take

appropriate action in respect of imposition and realization of

environmental compensation upon violato4s) and submit a

detailed action taken Report within two months.

18. Further, 21 brick kilns which, as per stateme nt of respondents,

are stilt viotating environmental laws and operating, whose

names are given in Report dated 17.05.2024' as under, be

impleaded as respondents 5 to 25.'

tammu District:
1. M/s.lai Raia Mandir Brick Kiln, Mishriwala lammu
2. M/s New Jagdambey Brick industry Malpur Bathera, Jammu

3. M/s Shiv Shakti Brick Kil.n, Nagbani Jammu
4. M/s Jai Kitn, Manyal Brahmana Jammu
5. M/s Shri Ganesh Kln, Kangrail Dayaran, Jammu

6. M/s Kaitash Pati Brick Kiln, New Bawa New Bawa Tatab, Akhnoor

Road,lammu
7. M/s Devi Kitn, Diyaran, Jammu
8. M/s New Gurdial Brick kiln, Badyal Brahamana RS Pura
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g. M/s Gurdiat brick kitn, Badyat RS Pura

10. M/s Guru Teg Bhadur, Badyal Brahamana

11 . M/s BD Gupta and sons, Sarore Kothey, Bishnah

1 2. M/s BD Gupta tndustry, Sarcre Kothey, Bishnah'

13. M/s )andial Brick Kitn, Khairpur RS Pura

14. M/s Krishna Btick industry, Badyal Brahamana RS Pura

15. M/s Zamindara Brick lndustries, Badyal Brahamana

16. M/s Abhi Brick kiln Gandu Chak Mandal lammu

Samba Disttict:
17. M/s New Jaichichi Mata Brick kitn, Dabui Kaka, samba

18. M/s Mazdoor Kissan Brick kiln, Patil, Samba

19. M/s Nandi Brick Kiln, Rakh Barol, Samba

20. M/s Om Brick kiln, Tritokpur Samba

21 . M/s Vaid Brick kiln, Rakh Barol Samba

10.

o The said newty impleaded rcspondents 5 to 25 shall be seNed through

Member Secretary, JKPCC who shatt file an affidavit of seNice within

one month.

The newly respondents / brick kilns may fite their response one week

betore next date."

lncomptiancetotheaforesaiddirectionsoftheHon,bleNGTdated2l-05-

2024, notices have been served to the newty impteaded Respondents (5-25) and

Affidavit of service to the newLy impteaded services has atso been fited before the

Hon'bte NGT within a stiputated period of time in terms of the Hon',bte NGT order

vide this off ice No. J KPCC/ NGT/1 30/023/410-41 1 dated 21'06-2024'

RegardingtevyofEnvironmentalCompensationtothe2lviotators'

proceedings were initiated. The Regionat Director, J&K Pottution controt

committee, Jammu was directed to submit the Environmental compensation

formats of the 21 brick kitns (viotators) vide this office No. JKPCC / PS / t"1S I 24 I

3g7g.82 dated 06-06.2024. The Regionat Director, J&K Pottution controI

committee, Jammu submitted the EnvironmentaI compensation formats for

tevying of Environmental compensation upon the 21 brick kitn units of Jammu

andSambaDistrictsVideNo.JKPCC/RDJt2o24l1049-50daied31.07-2024.

Thereafter, the cases of these viotators were forwarded to the Technica[

Advisory committee (TAC) constituted by the J&K Pottution control committee
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for expert assessment and evatuation of Environmental. compensation, which

recommended Levying of EnvironmentaI Compensation upon the betow

mentioned unit hotders / viol"ators as per the detail.s indicated against each in the

tabte:-

S

No.

Name of the Unit District Environmental
Compensation

levied

1) Smt. Kutwant Kour (ProP)

M/s New Gurdyat Brick Kiln, Vittage

Badyat Brahamana R.S. Pura

Jammu Rs.4,81 ,2501-

2) Sh. Surinder Singh (ProP)

M/s Gurdiat Brick KiLn, Vittage Badyat

Brahamana R. S. Pura

Jammu Rs.4,81 ,2501-

3) Sh. Swaran Singh (ProP.)

M/s Guru Teg Bhadur Brick Kitn, Vittage

Badyat Brahamana R.S. Pura

Jammu Rs,4,81 ,2501-

4l Sh. Vinod Gupta (ProP)

M/s B.D. Gupta and Co. Brick Kitn, Vittage

Sarore Kothey Bishnah

Jammu Rs.4,81 ,2501-

s) Shri Vinod Gupta (ProP).

M/s B. D. GuPta and Sons Brick Kitn,

Vittage Sarore KotheY Bishnah,

Jammu Rs.4,81 ,250/-

6) Shri Rajinder Singh (ProP.)

M/s Jandyat Brick Kitn, Vlttage Khepur, R.

S. Pura

Jammu Rs. 3,68,750/-

7) ShriJanak Raj (ProP).

M/s Krishna Brick Kitn, Vittage Badyat

Brahmana, R.S. Pura

Jammu Rs. 3,68,750/-

B) Smt. Ravinder Kour (ProP.)

M/s Zamindara Brick Kitn, Vittage Badyat

Brahmana, R.S. Pura

Jammu Rs. 3,68,750/-

s) Shri Batbeer Singh (ProP).

M/s Ganesh Brick Kitn, Vittage Amb

Gharota

Jammu Rs.4,81 ,250/-

10) Shri Angrez Singh (ProP.)

M/s New Jagdambay Brick Kitn, Mahatpur

Bathera

Jammu Rs.4,81 ,2501-

11) Shri Rattan Lat (ProP)

M/s Jai Raja Mandtik Brick Kitn, Purkhoo

Mishriwatta

Jammu Rs.4,81 ,2501-
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12) Shri Pawan Kumar (Prop.)

M/s Abhi Brick Kitn, Vittage Gandu Chak

Mandat

Jammu Rs.4,B1 ,250/-

13) Shri Karan (Prop.)

M/s Shiv Shakti Brick Kitn, Nagbani

Jammu Rs.4,81 ,2501-

14) Shri Pritam Singh (Prop.)

M/s Kaitashpati Brick Kitn, Vittage Bawa

Tatab Akhnoor Road

Jammu Rs.4,81 ,250/-

1s) ShriJeevan Nand Mahajan (Prop.)

M/s Jai Kitn, ManyaI Brahmana

Jammu Rs.4,81 ,250/-

16) M/s Shri Ganesh Brick Kitn Vittage

KangraitDayaran

Jammu Rs.4,81 ,2501-

17) Shri Om Parkash Guptas (ProP.)

M/s Om Brick Kitn, Vittage Tritokpur

Bandrati

Samba Rs. 6,12,5001-

1B) Shri Surinder Gupta (Prop.)

M/s Mazdoor Kissan Brick Kitn, Vittage

PattiMorh

Samba Rs. 5,00,000/-

1s) Shri Surinder Gupta (Prop.)

M/s New Jai Chichi Mata Brick Ki[n,

Vittage Dabuj Kaka

Samba Rs. 5,00,000/-

20l, Shri Satish Kumar (Prop.)

M/s Nandi Brick Kitn, Vittage Rakh Baroi

Samba Rs.5,00,000/-

21) Shri Ashok Gupta (Prop.)

M/s Vaid Brick Kitn, Vittage Rakh Baroi

Samba Rs.5,00,000/-

Accordingty, notice for Levying of Environmental Compensation was served

upon att the 21 viotators vide letter dated 03-08-2024 with the direction to show

cause within 10 days, as to why Environmentat Compensation be not [evied.

(Copy of the notices are enclosed as Annexure-I)

However, no response was received from the viotators to the show cause

notices issued by the J&K Pottution Control Committee for affording them

opportunity of being heard.

Accordingty, Environmental Compensation was ordered to be levied upon

the fol.towing 21 viotators vide numbers and dates indicated against each as

under:-
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S.

No.
Name of the Brick Kitn Annexures

1) M/s Jai Raja Mandtik Brick Kitn,

Purkhoo Mishriwata, Jammu

03-JKPCC of 2024

dated 17-08-2024

2

2) M/s Gurdiat Brick

Badyal. Brahmana,

Jammu

Kitn, Vittage

R.S. Pura,

04-JKPCC of 2024

dated 17-08-2024

3

3) M/s Krishna brick

Badyat Brahmana,

Jammu

Kitn, Vittage

R.S. Pura,

05-JKPCC of 2024

dated 17-08-2024

4

4) M/s JandyaI Brick Kitn, Vittage

Bhepur, R.S Pura, Jammu

06-JKPCC of 2024

dated 17-08-2024

5

5) M/s New Gurdyal. Brick Kitn, Vil'tage

Badyat Brahmana, R.S. Pura,

Jammu

07-JKPCC of 2024

dated 17-08-2024

6

6) M/s B. D. Gupta & Co. Vittage

Sarore Kothey Bishnah, Jammu

08-JKPCC of 2024

dated 17-08-2024

7

7) M/s B. D. Gupta & Sons Brick Kitn,

Vittage Sarore KotheY Bishnah,

Jammu

09-JKPCC of 2024

dated 17-08-2024

8

8) M/s Guru Teg Bhadur Brick Kitn,

Vittage Badyat Brahmana, R.S.

Pura, Jammu

10-JKPCC of 2024

dated 17-08-2024

9

e) M/s Zamindara Brick Kil.n, Vitl.age

Badyat Brahmana, R.S. Pura,

Jammu

11-JKPCC of 2024

dated 17-08-2024

10

10) M/s Ganesh Brick Kitn, Purkhoo

Mishriwata, Jammu

12-JKPCC of 2024

dated 17-08-2024

11

11) M/s New JagdambaY Brick Kitn

Vittage Matpur Bathera, Jammu

13-JKPCC of 2024

dated 17-08-2024

12

12) M/s Jai Kitn, Vittage ManYat

Brahmana, Jammu

14-JKPCC of 2024

dated 17-08-2024

13

13) M/s Kail.ashpati Brick Kitn, Vittage

Bawa Tatab Akhnoor Road, Jammu

15-JKPCC of 2024

dated 17-08-2024

14

14) M/s Abhi Brick Kitn, Vittage Gandu

Chak Mandat, Jammu

16-JKPCC of 2024

dated 17-08-2024

15

15) M/s Shiv Shakti Brick Kitn, Vittage

Nagbani, Jammu

17-JKPCC of 2024

dated 17-08-2024

16
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16) M/s Shree Ganesh Brick Kitn,

Vittage Kangriat, DaYaran, Jammu

18-JKPCC of 2024

dated 17-08-2024

17

17r, M/s Mazdoor Kissan B rick Kitn,

Vittage Patti Morh, Samba

19-JKPCC of 2024

dated 17-08-2024

18

18) M/s Om Brick Kitn, Vil'tage Tritokpur

Bandrati, Samba

20-JKPCC of 2024

dated 17-08-2024

19

1e) M/s New Jai Chichi Mata Brick Kitn,

Vittage Dabuj Kaka, Samba

21-JKPCC of 2024

dated 17-08-2024

20

20\ M/s Nandi Brick Kitn, Vittage Rakh

Baroi, Samba

224KPCC of 2024

dated 17-08-2024

21

21) M/s Vaid Brick Kitn, Vittage Rakh

Baroi, Samba

23-JKPCC of 2024

dated 17-08-2024

22

ln order to ascertain the current status of imptementation of directions of

the Hon'bte NGT order dated 14-07-2023 in oA 59412022 titted syed Riyaz V/s

Union Territory of Jammu and Kashmir and ctosure order issued by the J&K PCC'

Regionat Director, J&K PCC, Kashmir was directed to conduct site inspections

and intimate the current status in respect of brick kitns in the districts of Kashmir

division.

TheRegionatDirector,J&KPCC,Kashmirvideno'PCC/RDK/PSl2O24l515'

516 dated 05-08-2024 reported that 134 brick kil'ns tocated in 3 Districts namety

Budgam, Anantnag and Kutgam as per the fotl'owing breakup have resumed their

operations in viotation of the aforesaid Hon'bte NGT order and ctosure order

issued by the J&K Pottution ControI Committee'

S.

No.
Name of the District Number of brick kitn

operatio nal

1) Budgam 1 0 1

2) Anantnag 19

3) Kutgam 14

TotaI 134
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DistrictName of the Brick KitnS

No.
Budgam District

BudgamGem Brick Kitn Chattergam1)
BudgamShan Brick Kil.n Gudsathu2)
BudgamBhat Brick Kitn Hushroo, Chadoora3)
BudgamBismittah Brick Manufacture, lchgam, Budgam4)
BudgamRahat Brick Kitn, Chitroo, Dangerpora5)
Budgam

6) New Atamdar Brick Kitn Gudsathu
Budgam

7) aj aIn C ah od ori Kik PaIn nzadTra rSe B cdM

BudgamNew Dar Brick Kitn Razwan, Budgam8)
Budgame) Sheikh-ut-Al.am Brick Kil'n, Kathir Gund, Chadoora
BudgamNew Ruby Brick Kitn, Chattergam10)
Budgam11) Aijaz Brick Kitn lchgam
BudgamTariq Brick Kitn Parniv, Budgam12)

13) Friends Brick Kitn Wagar, Chadoora
BudgamNew Amin Brick Kitn Devbagh, Panzan14)
Budgam

15)
Anwar Brick Kitn Name changed to Nazir Brick Kitn,

Choon, Budgam
BudgamShaan Brick Kitn, Kanir, Chadoora16)
Budgam17) Firdous Brick Kil,n, Qazipora, Chadoora
BudgamM Co Brick Kitn DiffPora, Waterwan

1 8 )
BudgamMaqboot Brick Kitn Diffpora, Waterwani1e)
BudgamGul.fam Brick Kil.n ChandPora20)
Budgam21) Sofi Brick Kil.n ChandPora
BudgamZydaan Brick Kitn Dadina, Budgam22)
Budgam23) Friends Brick Kil,n Charangam, Beerwa h

BudgamBurhan Brick Kitn Waterwani, Bud$am24)
Budgam25) Shah i Hamdan Brick Kil'n Nandvanpora,
BudgamTATA Brick Kitn Labartat, Budgam26)
Budgam27) Shal.imar Brick Kil.n Paymus, Sangam
BudgamManzoor Bricks KhadiporaHatqa, Nassrutta hpora28)
Budgam2e) Jehl.um structures OmPora, Budgam
BudgamKuwait Brick Kil.n Summerbugh, Lasjan30)
Budgam

31) Pushoo Brick Kitn ShootiPora

The name and particul.ars of the brick kitns who have resumed the

operations are given as under:-
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Budgamgha nrwah tao aW teInKi aN Ll.asruuM t cBri k p32)
BudgamGhul.am Mohammad Matik Brick Kitn Summerbugh,

Lasjan
33)

BudgamSheikh-utAtam Brick Kitn Nandvanpora, Budgam34)
BudgamBismittah Brick Kitn PoonchGund35)
Budgam36) M/s lrfan Brick Kitn, lchkot, lchgam Budgam

Budgam
37)

M/s Gousia Brick Kitn, Chitroo Gudsathua - Budgam

BudgamM/s Chinar Brick Kitn, Dooniwari Chattergam

Budgam
38)

Budgam
3e)

M/s New Royat Brick Kitn Aatipora, Ch adoora-

Budgam
BudgamM/s Tariq Brick Kitn, KutbughWagarBudgam40)
Budgam41) M/s Hightand Brick Kitn, Gopatsafe-Budgam

BudgamM/sMohammad YousufWani Brick Kltn, lc hgam-

Budgam
42)

Budgam
43)

M/s Kohinoor Brick Kitn, Yarikatan, Chadoora

BudgamM/s Samco Brick Kitn, Gudsathu Budgam44)
Budgam

45)
M/s Mohammad Amin Brick kitn, Heewa der Budgam

BudgamM/s Nagrad Brick Kitn, NowbaghBudgam46)
BudgamM/s At-Mehdi Brick Kitn Chattergam-Budgam47)
BudgamM/sNew Arfat Brick Kitn, Quenjipora Budgam48)
BudgamM/s Ditber Brick Kil.n Noubugh Budgam4e)
BudgamM/s Nath Brick Kitn, Chattergam Budgam50)
BudgamM/s lmperiat Brick Kitn, Gariend Budgam51)
Budgams2) M/s Chinar Brick Kitn, Patter, Budgam
Budgam53) M/s Paris Brick Kitn, Parisabad, Budgam
Budgam

54) M/s Bismittah Brick kitn, Parisabad-Bu dgam

BudgamM/s Btoore Brick Kitn Parisabad Budgam55)
BudgamM/s Ubiad Brick Kitn, Rakshatina, Budgam56)
Budgams7) M/s United Brick Kitn Uttigam, Budgam
Budgam

s8)
M/s Royat Brick Kitn, Chack-i-Deewan Lakhm

Despora, Beerwah Budgam

in

BudgamM/s Dar Brick Kitn, Chattergam, Budgam5e)
BudgamM/s Bismittah Brick kitn, Rakshatina-Bu dgam60)
Budgam61) M/s Aqsa Brick Kitn, LabbertaI Budgam
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62)
M/s New Bishmittah

Budgam

Brick Choice, Parisabad- Budgam

63)
M/s Shah and Shah Brick Kitn, Wahiabpora Budgam Budgam

64) M/s Hitt Brick Kil.n Wahabpora Budgam Budgam

65) M/s Sayara Brick Kitn, Gariend-Budgam Budgam

66) M/s Azad Brick Kitn, Gariend-Budgam Budgam

67) M/s Mir Brick Kitn, Dadina Budgam Budgam

68) M/s Rasoot Mir Brick Kil.n Punch Gund Budgam Budgam

6e)
M/s Dar and Dar Brick Kil.n Batpora Wader Budgam Budgam

70)
M/s tqbat Brick kitn (Now Atamdar Brick Kitn)

Behrampora, Chadoora Budgam

Budgam

71) M/s Matoo Brick Kitn Rakshatina Budgam

72) MlsZaftron Brick Kitn, Labbertal' Budgam Budgam

73) M/s Qiyam Brick Kitn Bapat Beerwa Budgam Budgam

74)
M/s Hydrop Brick Kitn, Muitsuta, Beerwah Budgam Budgam

75) M/s Kohinoor Brick Kitn, Lasjan Budgam Budgam

76) M/s Gotden Brick Kitn, Bundgam Budgam Budgam

77) M/s Habib Brick Kil.n Seerbagh Lasjan Budgam Budgam

78) M/s High Land Brick Kitn, Gopatsafe-Budgam Budgam

7e) M/s Noor Brick Kitn Dedji Matikgund Budgam Budgam

80) M/s Al.amdar Brick Kil.n Nowbugh Budgam Budgam

81)
M/s Shaheen Brick Kil,n Bumhama Beerwah Budgam Budgam

821, M/s Al.amdar Brick Kitn, Saratpora Budgam Budgam

M/s Aadit Brick Kitn, Mutshutta Beerwah Budgam Budgam

84) M/s Max Brick Kitn Noubugh Chadoora Budgam Budgam

85) M/s Koka Brick Kitn, Kuttreh Budgam Budgam

86) M/s Brick No. 5H Behrampora Chadoora Bu dgam Budgam

87)
M/s Jehtum Brick Kil.n, Behrampora Chadoora

Budgam.

Budgam

M/s Brick No. 37D Kuttreh Budgam Budgam

8e)
M/s Mushtaq Brick Kitn, Mamgund, Beerwah

Budgam

Budgam

s0)
M/s Brick No. 911 Brick Kitn, Bagh-i-Hyder,

KratCheck, Budgam

Budgam

e1) M/s Vattey Brick Kitn, Nigtoo-Beerwah, Budgam Budgam
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Budgam
e2) M/s Max Brick Kitn, BuPPut Beewa h Budgam

BudgamM/s Mehak Brick Kitn, Seerbagh Ra kshal.ina Budgame3)
BudgamShahi Hamdan Brick Kitn Baghi Sha koor Shah

Budgam
e4)

BudgamM/s Kashmir Brick Kitn, Mamgund, Beerwa h Budgame5)
BudgamM/s Musl,im Brick Kil'n, Parisabad Budgame6)
Budgam

e7) M/s Bismittah Brick Kitn, Ha rda BataPora, Budgam

Budgamga mhan u dBSu eInKiBr kcSaM/s yae8)
Budgam

ee) M/s Wani Brick Kitn, Bunhama, Beerwa h Budgam

BudgamM/s Syed Mussa Brick Kitn, BasiPora Parisabad

Budgam
1 00)

BudgamM/s Fayaz Ahmad Shagood Brick Kitn, Laberta

Budgam

District Anantnag
AnantnagPrime Brick Kitn Damjan Vessu

1)
AnantnagSun Brick Kil.n Drenin Dawtatabad

2)
Anantnag

3) DBR Brick Kitn Sangdan

AnantnagShabir Brick Kitn (Now DBZ) Katchpora
4)

AnantnagChinar Brick Kitn Kutgad Achaba
5)

AnantnagDar Brick Kitn (DBF)ShamshiPora Mattan
6)

AnantnagHamdard Brick Kitn HajiPora Don ipawa
7)

AnantnagJannat Brick Kitn Lal.an Ganoor Anantnag
8)

AnantnagShaban Brick Kil.n lmoh Check Anantnag
e)

AnantnagWani Brick Kitn Kutgad Achabal.
10)

AnantnagGareeb Nawaz Brick Kitn Breen tiAnantnag
11)

AnantnagShahi Hamdan Brick Kitn Breent i Anantnag
12)

AnantnagDBZ Brick Kitn Aang MatiPora Anantnag
13)

AnantnagRayazAhmad (Now RR) Brick Kil.n Latan Near RaitwaY

Line Ang
14)

AnantnagEvergreen Brick Kitn (707) Nussu Badragund
1 5 )

Anantnaglmran Brick Kitn lmoh ShetiPora
16)
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AnantnagM/S Abbas Brick Kitn, Brakpora Butbu I Nowgam

Anantnag
17)

Anantnag
18) M/S Fayaz Ahmad Brick Kitn at Kac hpora Anantnag

AnantnagM/s lmran Brick Kitn at Shehl'ipora Achabal' Anantnag
1e)

District Kutgam
KutgamGousia (Max) Brick kitn, Baihama1)
KuLgamMasood & Co Brick Kil'n, 515 Kil.am2)
KutgamVeshow (D.M).Brick Kitn, Kitam3)
KutgamNew Zum Zum Brick Kil'n, (51 1) Baihama4)
Kutgam

5)
Dar Brick Kil.n Bon Devser (313

otd name: DBZ Bon Devser
KutgamK2 Brick Kil,n, Habl.ish6)
Kul.gamCM Brick Kitn, Adigam,7)
Kul,gam

8) FM Brick Ktin, Kitam
KutgamChand Brick Kitn 70-8, Kitame)
KutgamTowheed Brick kitn (G'S.T), Habtish10)
Kul.gam

11) Taj Brick Kitn, Mandhote
KutgamMohammad Amin Rather (70-R), Mandho te12)
Kul.gamT.R. Brick Kil.n, Nawa Bonigam (K11)13)
Kutgam

14 Vattey Brick Kil.n, PatPora, Kutgam

Consequent upon the above, the tist of brick kitns who resumed

operations without vatid consent and in viotation of the ctosure orders

issued by the J&K Pol,tution controt committee was shared with the

Divisionat Commissioner, Kashmir, vide D.O tetter No' JKPCC / PS / CH / PF

12024 / 3614 dated 06-08-2024 with the request to impress upon the

Deputy Commissioners concerned for ensuring enforcement of the

directions of the Hon'bte NGT and closure orders issued by the J&K PCC.

(Copy enctosed as Annexure -23)

Simu[taneousl.y, the tist of the brick kitn units who resumed

operations ittegatty was also shared with the Deputy Commissioners,

Budgam, Anantnag and Kutgam and Were requested to ensure comptiance

Page 11 of 12
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ofthedirectionsoftheHon'bteNGTandctosureordersissuedbytheJ&K

Pottution Controt Committee. (Copy enctosed as Annexure-24)

Simitarty, The Regionat Director, Pottution Controt Committee' Kashmir

andDivisionatofficersofJ&KPottutionControtCommitteeconcernedhavebeen

directedtofil,ecomptaintsagainstthedefautterswithconcernedChiefJudiciat

Magistrateshavingjurisdictionintheareaunderre[evantprovisionsoftheWater

(Prevention and Controt of Pottution) Act, 1974 and the Air (Prevention and

Controt of Pottution) Act, 1981 '

The Comptaints against the defautting brick kitns are being fited by the

concernedDivisionatofficersinCourtsofrespectiveDistrictandSessionJudge

/chiefJudiciatMagistrates.Tittdate,comptaintsagainSt20brickkitnunitshave

beenfitedintheCourtsofrespectiveDistrictandSessionJudgeandchiefJudiciat

Magistrates and in rest of the cases, drafting / fiting of comptaints is under

process. The tist of the brick Kitns against whom comptaints have been f ited in the

courtofrespectiveDistrictandSessionJudgeandChiefJudiciatMagistratesis

enctosed as Annexure-25.

Simitarty, Environmentat Compensation against the defautting units witt

atso be tevied depending upon the nature and extent of the viotation'

ln the premises, it is therefore respectfutty prayed that the Comptiance

ReportmaykindtybetakenonrecordbeforetheHon,bteNationatGreenTribunal

for consideration

ron.n,#tfn**(
Member SecretarY

J&K PCC

Page 12 of 12
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i futt*4
Jammu and Kashmir pollution Control Committee

Parivesh Bhavan, Forest Complex ll Siff< Factory Road
Transport Nagar, Jammu, 180 006 ll naiUagn, Srinagar, 190 0OB

Tet - 0191-2476927, mail - membersecretarylkspcb@gmail.com

Smt. Kulwant .our (prop.),
M/s New Gurd ,al Brick Kiln,
Village Badyal Brahamana R S pura, Jammu South,
District- Jamn u.

No.: JKPCC/N( T/o.A.(5s4lzozz)loz4lq,g? *4q y Dated j -o}-zoz4

SubJect:- N rtice for Levying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted lrnder Section z5lz6 and,
section zt of the water (Prevention and control of pollution) Act 1974 and Ajr
(Prevention and control of pollution) Act, rgBr respectively; ahd

Whereas, the Brick Kiln under the name and style of M/s New Gurdyal Brick
Kiln, village Badyal Brahamana R s pura Jammu south, , District Jammu was
granted CTO (Renewal) vide order No. JKPCCldigitallzz06242255T of zozz dated :3-
o6-zozz valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 3zo JKPCC of zoz4 dated t1-oz-zoz4 for being operational
without the mandatory consent from the Committee and bereft of. Zig Zag Technology
as per the Notification No. GSR BSS(E) dated t1-tz-2o23 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brjck
KIln owner On 1o-o 6-zoz4 for installation of Zig Zag Technology and acihering to
potlrrtlott cOtitrol norms as per the direcrions of the Hon'ble National Green T'ribunal
(NGr),

Whereas, Hon'ble NGT in its order dated fil-o1-zoz4 in O.A. No. S94 of zozz
titled Syed Riyaz Versus Union Territory of J&K has direct€d Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upoh the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (South) vide

letter dated zg-o7-2o24 has recommended for levy of Envlronmental Compensation
for 77 days w.e.f. r5-o4-2o24 to 30-06-2024 during which the Brick Kiln remained
functionai without consent from theJ&K PCC and bereft of tig Zag Technology as per

the Notification No. GSR BgS(E) dated t;-12-2o23 issued by MoEF&CC and;

Whereas. R.egional [)irector, Pollution Control Committee vide letter Nio.

PCCIRD.Jlzoz4lw4g-go cll. '37=L)7-irCIz3 confirmed the report of the Divisional Officer,

\
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Pollution Control Committee Jammu (South) and accordingly recommended for levyinla
of Environmental Compensation and;

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of 77 days w.e.f. r5-o!-zo 24 to so-o6-2o24
(as per the format submitted by D.o. Jammu, South) amounting to Rs.4,gt,zsof=
(Rupees Four Lakh Eight one Thousand Two Hundred fifty only) as per the
directions of Hon'ble NGT and guiderines framed in this behalf;.

Now, therefore, take this notice and show cause within to days from the date of
issuance of this notice as to why:-

i) Environmental Compensation amounting to Rs.4,8r,z5of = (Rupees Four Lakh
Eight one Thousand Two Hundred fifty only) levying against yo, on the basis
of Polluter Pays Principte (PPP) in terms of d.trecttons of the Hon,ble Nattonal
Green Tribunal be not recovered from Aou,ti) You mag not be prosecuted under Environment (Protectton) Act tg16 for offending
illegal extraction of minerals.

in the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authorier,.

(Gansham#-K,ff, ,g,L+
Member Secretary

$ lxncc, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.ii) Divisional officer, Pollution Control Committee, Jammu (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.

70f 2
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Jammu and Kashmir Pollution Control Committee

\ Parivesh Bhavan, Forest Complex lI Silt< Factory Road
Transport Nagar, Jammu, 180 006 ll Raybagh, Srinagar

Tel - 0191-2476927 , mail - membersecretary.jkspcb@gmail com

190 008

Sh. Surinder Singh (Prop.),
M/s Gurdial Brick Kiln,
Village Badyal Brahamana R S Pura, Jammu South,
District- Jammu.

irlo.: JKPCC/NGT/o.A.(sgul zozz) I oz4l 
QS o_! 0 t1

Dated: -J -o9-2o24

Subject:- Notice for Lelying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lz6 and
Section zt of the Water (Prevention and Control of Pollution) Act 7974 and Air
(Prevention and Control of Pollution) Act, 19B1 respectiveiy; and

Whereas, the Brick Kiln under the name and style of M/s Gurdial Brick Kiln,
Village Badyal Brahamana R S Pura Jarrtmu south, , District Jammu was granted
CTO (Renewal) vide order No. IKPcc/digital/zoo65g8gso of zozo dated z9-to-2o2o
valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 3r3 JKPCC of zoz4 dated t1-oz-zoz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR Bgs(E) dated t5-tz-2o23 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and acihering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

whereas, Hon'ble NGT in its order dated zt-os-zoz4 in o.A. No. sg4 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (South) vicie
Ietter dated 2g'o7-2o24 has recommencled for levy of Environmental Compensation
for 77 days w.e.f . r5-o4-2o2,4 to 30-06-2024 during which the Brick Kiln remained
functional without consent from theJ&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR Bgs(E) dated ts-tz-2o23 issued by MoEF&cc ancl;

Whereas, Regional Director, Pollution Control Committee vide Ietter No,
PC0IRDJ/202417o49-5o dt. 3r-oz-2o23 confirmed the report of the Divisional officer,

*5&-t* 1"0f2
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Pollution Control Committee Jammu (South) and accordingly recommended for levying
of Environmental Compensation and; '(

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)
cotlstituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of zZ days w.e.f. r5-o!-zo24 to 3c,-c,6-2,024
(as per the format submitted by D.o. Jammu, south) amounting to Rs.4,gtrz5of=
(Rupees Four Lakh Eight One Thousand Two Hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within to days from the date of
issuance of this notice as to why:-

t) Envirorunental Compensation amounting to Rs.4,8r,2So/= (Rupees Four Lakh
Eight one Thousand Two Hundred fifty only) levytng agatnst Aou on the basis
of Polluter Pays Principle (PPP) tn terms of directions of the Hon'ble National
Green Trtbwtal be not recovered from Aou.

ii) You may not be prosecuted under Environment (Protection) Act tgl6 for offending
tllegal extraction of minerals.

In the event no tenabie response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority'

*l*kQ*<
(Gansham Sinlh)JKAS ).g, ZA

-[4ember Secretary '
f;xrcc, Jammu.
/

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Jammu (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Sitt Factory Road
Transport Nagar, Jammu 180 006 ll Ra1bagh, Srinagar

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

rC
1S0 008

Sh. Swaran Singh (Prop.),
M/s Guru Teg Bhadur Brick Kiln,
Village Badyal Brahamana R S Pura, Jammu South,
District- Jammu.

No.: JKPCC/NGT/O.A.(sg+lzozz)loz4l Qf y-tf qS Dated: 3 -ol-zozq

Subject:- Notice for Lelying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lz5 and

Section zt of the Water (Prevention and Control of Pollution) Act tg74 and Air
(Prevention and Control of Pollution) Act, 19B1 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Guru Teg Bhadur
Brick Kiln, Village Badyal Brahamana R S Pura Jammu south, , District Jammu was
granted CTO (Renewal) vide order No. JKPCC/digital/rB06435269 of zorB dated z5-o6-
zotB valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Cor-rtrol

Committee vide Order No. 3T4JKPCC of zoz4 dated r1-oz-zo24for being operational
without the mandatory consent from the Committee and bereft of Ztg Zag Technology

as per the Notification No. GSR 8gS(E) dated LS-t2-2o23 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated zL-o;-2o24 in O.A. No. S94 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (South) vicle

letter dated 2g-o7-2o24 has recommended for levy of Environmental Compensation
for 77 days w.e.f. rg-o4-2o24 to 30-06-2024 during which the Brick Kiln remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR BSS(E) dated L5-12-2o23 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCCIRDJ/2oz4lto49-5o dt. 3t-o7-2o23 confirmed the report of the Divisional Officer:,

gF(o-I 1"0f2
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Pollr,rtion Control Committee Jammu (South) and accordingly recommended for levying
of Environmental Compensation and; (

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Controi Committee for expert assessment and

evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of ZT days w.e.f. ,5-d1-ro 24 to 3c,-cr6-2cl24
(as per the format submitted by D.O. Jammu, South) amounting to Rs.4,8t,z5ol-
(Rupees Four Lakh Eight One Thousand Two Hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within 10 days from the date of
issuance of this notice as to why:-

i) Envirorunental Compensation amounting fo Rs.4,81r21o/= (Rupees Four Lakh
Eight One Thousand Two Hundred fifty only) levytng against Aou on the basis
of Polluter Pays Principle (PPP) in terms of dtrections of the Hon'ble National
Green Trtbunal be not recovered from Aou.

ti) You may not be prosecuted under Environment (Protectton) Act t986 for offending
illegal extractton of minerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authorit5r',

fcur*rru**rrfrrtfffi(

d,:,[:[;:ffi'::' 
)'8'tf

Copy to the:-
i) Regional Director, Poilution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Jammu (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.

1,Of2
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{
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex ll Sitt< Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh Srinagar, 190 008

T el - 0191 -2476927 ; mail - membersecretarykspcb@gmail.com

Sh. Vinod Gupta (Prop.),
M/s B D Gupta and Co Brick Kiln,
Village Sarore Kothey Bishnah, Jammu South,
District- Jammu.

No.: JKPCC/NGr/o,A .(5s4/ zozz) I oz4l WZ - SOa Dated: ) -os-zoz4

Subject:- Notice for Lev_ving of Environmental Compensation,

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lz6 and
Section zt of the Water (Prevention and Control of Pollution) Act 1974 and Air
(Prevention and Control of Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln under the name and styie of M/s B D Gupta and Co

Brick Kiln, Village Sarore Kothey Bishnah, Jammu South, District Jammu was
granted CTO (Renewal) vide order No. JKPCC/digital/18o64t1g77 of zor8 dated 13-o6.

zor8 valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 30 JKPCC of zoz4 dated o4-o4-zoz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology

as per the Notification No. GSR BSS(E) dated t5-1.2-zoz3 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribr"rnal
(NGr).

Whereas, Hon'ble NGT in its order dated zt-o;-zoz4 in O.A. No. 594 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (South) vicle

letter dated z9-o7-2o24 has recommended for levy of Environmentai Compensation
for 77 days w.e.f . t5-o4-zoz4 to 3o-o6-zoz4 during which the Brick Kiln remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR BgS(E) dated 7;-tz-2o23 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCCIRDIlzoz4lto4g-5o dt. 31.-o7-zoz3 confirmed the report of the Divisional Officer,

&^0^ tof 2
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Pollution Control Committee Jammu (South) and accordingly recommended for levying.
of Environmental Compensation and; '-

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and

evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of ZZ days w.e.f. r5-ot-2o24 to 3o-o6-zoz4
(as per the format submitted by D,O. Jammu, South) amounting to Rs.4,Bt,z5of=
(Rupees Four Lakh Eight One Thousand Two Hundred fifty only) as per the

directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

it)

Envirorunental Compensatton antounting fo Rs.4,8r,z5of = (Rupees Four Lakh
Eight One Thousand Two Hundred fifty only) levying against Aou on the basis
of Polluter Pags Principle (PPP) in terms of dtrections of the Hon'ble National
Green Tribunal be not recovered from Aou.
You may not be prosecuted under Environment (Protectton) Act tgBG for offending
illegal extraction of mtnerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority'

0

g9bbh,-
(Gansham- Singh) JI{AS 3. 8. 2+

Member Secretary

t JKPCC, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Jammu (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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\
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex Il Sitt< Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

Sh. Vinod Gupta (Prop.),
M/s B D Gupta and Sons Brick Kiln,
Village Sarore Kothey Bishnah, Jammu South,
District- Jammu.

JKPCC/NGr/o.A.(ss 4lzo2z) loz4l So l,- 96Y Dated: $ -o9-zoz+No

Sutrject:- Notice for Lerying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Controi Committee, as warranted under Section z5lz5 ar.d

Section zt of the Water (Prevention and Control of Pollution) Act 1,974 and Air
(Prevention and Control of Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln under the name and style of M/s B D Gupta and Sons I

Brick Kiln, Village Sarore Kothey Bishnah, Jammu South, District Jammu was

granted CTO (Renewal) vide order No. JKPCC/digital/rB06403494 of zolB dated 13-o6-

zorS valid upto March, zoz3; and

Whereas, the Brick KiIn was ordered to be closed by the J&K Pollution Control

Committee vide Order No. 18 JKPCC of zoz4 dated o4-o4-2o24 for being operational

without the mandatory consent from the Committee and bereft of Zig Zag Technology

as per the Notification No. GSR BgS(E) dated L5-12-2023 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick

Kiln owner on 10-06-zoz4 for installation of. Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble Nationai Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated 2t-o5-2o24 in O.A. No. 594 of zozz

titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K

Pollution Control Committee to impose Environmental Compensation upon the

violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (South) vide

Ietter dated zg-o7-zoz4 has recommended for levy of Environmental Compensation

for 77 days w.e.f. tS-o\-2o24 to 3o-o6-zoz4 during which the Brick Kiln remained

functional without consent from the J&K PCC and bereft of Zig Zag Technology as p(-'r

the Notification No. GSR 8SS(E) dated 1;-tz-2o23 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.

PCC|RDJl2oz4lro4g-5o dt. 37-o7-zoz3 confirmed the report of the Divisional Officer,

10f 2
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Pollution Control Committee Jammu (South) and accordingly recommended for levying
of Environmental Compensation and; 1

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Po1lution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of yZ days w.e.f. r5-of-zo24 to 9o-c,6-2ez4
(as per the format submitted by D.O. Jammu, South) amounting to Rs.4,8t,zgof=
(Rupees Four Lakh Eight One Thousand Two Hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

i) Environmental Compensation amounting to Rs.4,8rr25of = (Rupees Four Lakh
Eight One Thousand Two Hundred fifty only) levging against Aou on the basts
of Polluter Pays Principle (PPP) in terms of directions of the Hon'ble National
Green Tribunal be not recovered from Uou.

ti) You mag not be prosecuted under Environment (Protection) Act tg96 for offending
illegal extractton of minerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shaIl
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority'.

96t 6"e
(Gansham3ingh) JKAs>, 8. 2f-
A Member Secretary
I lxpcc, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisionai Officer, Pollution Control Committee, Jammu (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silf Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

Tel - 0191-2476927, mail - membersecretarylkspcb@gmail.com

Sh. S. Rajinder Singh (Prop.),
M/sJandyal Brick Kiln,
Village Khepur, R S PuraJammu,
District- Jammu.

No.: JKPCC/NGr/O.A .(sg+/ zozz) / oz4/ frOS- So I Dated 3 -o}-zoz4

Subject:- Notice for Levying of Environmental Compensation

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lzi and
Section zt of the Water (Prevention and Control of Pollution) Act tg74 and Air
(Prevention and Control of Poliution) Act, 1981 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Jandyal Brick Kiln,
Village Khepur, R.s. Pura, District Jammu was granted CTO (Renewal) vide order No.

JKPCC/digital/r8o6426391of zorB dated z5-o6-zo18 valid upto June, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 28 JKPCC of zoz4 dated o4-o4-2o24 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology

as per the Notification No. GSR BgS(E) dated t;-tz-zoz3 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated z7-o5-2o24 in O.A. No. 594 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary l&K
Pollution Control Committee to impose Environmental Compensation upon the

violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (South) vicle

letter dated zg-o7-2o24 has recommended for levy of Environmental Compensation
for 59 days w.e.f. o3-o5-zoz4 to 3o-o6-zoz4 during which the Brick Kiln remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR BSS(E) dated L;-r2-zoz3 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCCIRDIlzoz4lro4g-5o dt. 31-07-2023 confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (South) and accordingly recommenclecl for levying
of Environmental Compensation and;

\-
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Whereas, accordingly case was forwarded to Technicai Advisory Committee (TAC)

constituted by the JK Poilution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of 59 days w.e.f. o3-o5-2o24 to 3o-o6-zoz4
(as per the format submitted by D.O. Jammu, South) amounting to Rs.3,68r71ol=
(Rupees Three Lakh Sixty Eight Thousand Seven Hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

ti)

Environmental Compensatton amounting to Rs.3,68,ZSo/= (Rupees Three Lakh
Sixty Eight Thousand Seven Hundred fifty only) levying against gou on the
basis of Polluter Pags Principle (PPP) in terms of directions of the Hon'ble
.l/afional Green Tribunal be not recovered from Aou.
You may not be prosecuted under Environment (Protection) Act t9B6 for offending
illegal extractton of minerals,

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority'

i)

,."",n",FP##4. e.>+
_ Member Secretary

$ :*oaa, Jammu.

Copy to the:-
i) Regionai Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Jammu (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008ll

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

Sh. Janak Raj (Prop.),
M/s Krishna Brick Kiln,
Village Badyal Brahmana, R S Pura Jammu,
District- Jammu.

No.: JKPCC/NGr/O.A .(5s4/zozz)loz4/ gQ .- S,e oated: 3 -o}-2o24

Subject:- Notice for Lelying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lz6 and
Section zt of the Water (Prevention and Control of Pollution) Act 1974 and r\ir
(Prevention and Control of Pollution) Act, 19B1 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Krishna Brick Kiln,
Village Badyal Brahmana R.s, Pura, DistrictJammu was granted CTO (Renewal) vide
order No. JKPCC/digital/r806427099 of 2018 dated 25-o6-zot8 valid upto June, zozg;
and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 29 JKPCC of zoz4 dated o4-o4-zoz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR BgS(E) dated 1.5-1.2-2023 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
KiIn owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Honfble National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated 2L-oS-2o24 in O.A. No. S94 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba (South) vide
letter dated 2g-o7-2o24 has recommended for ievy of Environmentai Compensation for
59 days w.e.f. o3-o5-2o24 to 30-06-zoz4 during which the Brick Kiln remained
functional without consent from the J&K PCC and bereft of. Zig Zag Technology as p€'r
the Notification No. GSR Bgs(E) dated 7s-Lz-2o23 issued by MoEF&cc ancl;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCC1RDJl2o24l1,o49-5o dt. 3t-o7-zoz3 confirmed the report of the Divisional Officer,
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Pollution Control Committee Jammu (South) and accordingly recommended for levying,
of Environmental Compensation and;

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of Sg days w.e.f. o3-o5-2o24 to 9o-o6-zoz4
(as per the format submitted by D.O. Jammu, South) amounting to Rs.3,68r75o/=
(Rupees Three Lakh Sixty Eight Thousand Seven Hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

i) Envtronmental Compensatton amounttng fo Rs.3,68,ZSo/= (Rupees Three Lakh
Sixty Eight Thousand Seven Hundred fifty only) levying against gou on the
basis of Polluter Pays Principle (PPP) in terms of directions of the Hon'ble
l/ational Green Tribunal be not recovered from Aou.

it) You mag not be prosecuted under Environntent (Protectton) Act 1986 for offending
illegal extraction of mtnerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority'

(

+
Member Secretary

JKPCC, Jammu.

l,g. l4

Copy to the:-
i) Regionai Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Jammu (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silt< Factory Road
Transport Nagar, Jammu 180 006 ll Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - membersecretarylkspcb@gmail.com

Smt. Ravinder Kour (Prop.),
M/s Zamindara Brick Kiln,
Village Badyal Brahmana, R S pura Jammu,
District- Jammu.

No.: JKPCC/NGr/O.A.(sg+lzozz)/oz4l Q AS-?Ottl Dated: ) -o}-zoz4

Subject:- Notice for Levying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lzG and,

Section zt of the Water (Prevention and Control of Pollution) Act 1.974 ancl Air
(Prevention and Control of Pollution) Act, 19B1 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Zamindara Brick Kiln,
Village Badyal Brahmana, R S Pura, DistrictJammu was granted CTO (Renewal) vicle
order No. JKPCC ldigitallryo6643467 of zorg dated o4-i.2-zot9 valid upto June, zoz3;
and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 3zz JKPCC of zoz4 dated t1-oz-zoz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR BgS(E) dated t5-72-2o23 issued by MoEF&CC; ancl

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and aclhering to
pollution control norms as per the directions of the Hon'ble National Green Tribu:ra1
(NGr).

whereas, Hon'ble NGT in its order dated 2\-os-2o24 in o.A. No. sg+ of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (South) vide
letter dated 2,9'07-2024 has recommended for levy of Environmental Compensation for
59 days w.e.f. o3-o5-2o24 to 3o-o6-zoz4 during which the Brick I(iln remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR Bgs(E) dated ts-72-2o23 issued by MoEF&cc and;

Whereas, Regional Director, Poliution Control Committee vide letter No.
PCc/RDl/z,oz4lro4g-5o dt. 37-o7-zoz3 confirmed the report of the Divisional officer,

1
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Pollution control Committee Jammu (south) and accordingly recommended for levyin6;
of Environmental Compensation ancl;

whereas, accordingly case was forwarded to Technical Advisory committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental compensation, which recommended levying of
Environmental compensation for a period of 59 days w.e.f. o3-os-2o 24 to 3..-,,6-2.,24
(as per the format submitted by D.o. Jammu, south) amounting to Rs.3,6g,zso/=
(Rupees Three Lakh Sixt5r Eight Thousand seven Hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date ofissuance of this notice as to why:-

i) Environmental compensatton amounting to Rs.3,6g,zso/= (Rupees Three Lakhsixty Eight rhousand seven Hundred fifty only) levying ag;hil aou on thebasis of Polluter Pays Principle (PPP) in terms of d,irecttons of the Hon,ble
,n/ational Green Trtbunal be not recovered from Aou.tt) You mag not be prosecuted- under Environment (Protecti.on) Act tgl6 for offendingillegal extraction of mtnerals.

In the event no tenable response is received within the notice period, the orderfor recovery of Environmental compensation as per prescribed guidelines shal1
become obvious against you along with initiation of prosecution proceedings in court of
Iaw against you without further notice.

'As approved by the Competent Authorier,.

r."",n"",*#nkko!^l

ry",;:t;x*:: 
\'s )t

Copy to the:-
i) Regionai Director, Pollution control committee, Jammu for information and necessary.ii) Divisional officer, Pollution control committee, Jammu (south) for information andnecessary action,
iii) I/c web site JK po[ution Control committee, Jammu for uproading the same.
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Jammu and Kashmir Pollution Control Committee
1 Parivesh Bhavan, Forest Complex

Transport Nagar, Jammu, 180 006
Silk Factory Road
Rajbagh, Srinagar, 190 008il

I el - 0191-2476927 ; mail - membersecretarylkspcb@gmail.com

Shri Balbeer Singh (Prop)
M/s Ganesh Brick Kiln, ,

Village Amb Gharota,
District- Jammu.

No,: JKPCC/NGr/o.A,(5s4lzozz)/oz4l gb1-SVA Dated# -o}-2o24

Subject:- Notice for Levying of Environmental Compensation.

Whereas, no industrial unit can be instalied or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lz6 and
Section zt of the Water (Prevention and Control of Pollution) Act 1974 and Air
(Prevention and Control of Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Ganesh Brick Kiln,
Amb Gharota, Jammu was granted CTO (Renewal) vicle Consent Order No.

IKPCC/Digital/r8o6421542 of zorS dated to-oz-zoL8 valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 284 JKPCC of zoz4 dated t1-o2-z.oz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR Bgs(E) dated ts-12-zoz3 issued by MoEF&cc; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

whereas, Hon'ble NGT in its order dated zi.-o5-2o24 in o.A. No. 594 of zozz
titied Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (North) vide
letter dated 3o'o7-2o24 has recommended for levy of Environmental Compensation for
77 days w.e.f. t4-o4-2o24 to 30-06-zoz4 during which the Brick Kiln remained
functional without consent from theJ&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR Bgs(E) dated t5-L2-2o23 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCCIRDJ/2oz4lto4g-5o dt. 37-07-2023 confirmed the report of the Divisional officer,
Pollution Control Committee Jammu (South) and accordingly recommended for ler,ying
of Environmental Compensation and;
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Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC),
constituted by the JK Pollution Control Committee for expert assessment and'
evaluation of Environmental Compensation, which recommended levying of
Environnrental compensation for a period of ZZ days w.e.f . L4-o4-zoz4 to 9o-o6-zoz4
(as per the format submitted by D.o. Jammu, south) amounting to Rs.4,gt,z5of=
(Rupees Four Lakh Eighty one Thousand Two Hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:

i) Erlironmental Compensation anrcunting to Rs.4,8r,25of = (Rupees Four Lakh
Eighty one Thousand Two Hundred fifty only) levging against Aou on the basis
of Polluter Pays Principle (PPP) in terms of directions of the Hon'ble Nationat
Green Tribunal be not recovered from Aou.

ii) You mag not be prosecuted under Environment (Protectton) Act tg16 for offend.tttg
illegal extractton of mtnerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
Iaw against you without further notice.

'As approved by the Competent Authority'

A.$,1€kle--*
'"'T:ffi;':::l;iffi' 3 . s - >+

f l*rcc, Jammu.

Copy to the:-
i) Regional Dir6ctor, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Jammu (North) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Sitt< Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

Shri Angrez Singh (Prop.),
M/s New Jagdambay Brick Kiln,
Mahalpur Bathera,
District- Jammu.

No.: JKPCC/NGT/O.A .(sg+lzozz) loz4/ f3l-SB$ Dated: $ -o}-2o24

Subject:- Notice for Levying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section 25126 a.nd

Section zt of the Water (Prevention and Control of Pollution) Act 1974 and Air
(Prevention and Control of Pollution) Act, 19B1 respectively; and

Whereas, the Brick Kiln under the name and style of M/s New Jagdambay Brick
Kiln, Mahalpur Bathera, Jammu was granted CTO (Renewal) valid upto March, zoz3;
and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. t1 JKPCC of zoz4 dated o3-o4-zoz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR BgS(E) dated L5-1.2-2023 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of. Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated zt-o5-2o24 in O.A. No. S94 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu North vide
letter dated go-o7-2o24 has recommended for levy of Environmental Compensation
for 77 days w.e.f . t4-o4-2o24 to 30-06-2024 during which the Brick Kiln remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR BSS(E) dated 15-t2-2o23 issued by MoEF&CC and;

Whereas, Regional Director, Poilution Control Committee vide letter No.

PCC/RDJ/2oz4lto49-5o dt. 3r-o7-2o23 confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (South) and accordingly recommended for levying
of Environmental Compensation and;
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Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC),
constitllted by the JK Pollution Control Committee for expert assessment and'-
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of ZZ days w,e.f.l{"-ob1zo 24 to 3c,-c,6-2cr24
(as per the format submitted by D.O. Jammu, South) amounting to Rs.4,8t,21o/-
(Rupees Four lakh Eighty one thousand and Two hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

i) Erlironmental Compensation amounting to Rs. 4,9t,z1a/= (Rupees Four lakh
Eight one thousand and two hundred fifty only) levging agatnst you on the
basls of Polluter Pays Prtnciple (PPP) tn terms of directtons of the Hon'ble
l/ational Green Tribunal be not recovered from aou.

ii) You may not be prosecuted under Environment (Protectton) Act 1986 for offendtng
illegal extractton of minerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority'

d61,/q-le*^e(Ganshafirsinlh) JKAt3. g. >+
Member Secretary

$ l*raa, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary
ii) Divisional officer, Pollution control committee, Jammu (North) for in
ll,l formation and necessary action,
lit) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Sitx Factory Road
Transport Nagar, Jammu, iB0 006 ll Rajbagh, Sr:inagar, 190 OOB

I el - 0191 -2476927 i mait - membersecretaryjkspcb@gmait,com

Shri Rattan Lal (Prop.),
M/s Jai Raja Mandlik Brick Kiln,
Purkhoo Mishriwalla,
District- Jammu.

No.: JKPCC/NGT/o.A.(sg4lzozz)loz4l {3g -g:{ oated: 3 -o}-2o24

Subject:- Notice for Lelying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5/26 and
Section zt of the Water (Prevention and Control of Pollution) Act 7974 and Air
(Prevention and Control of Pollution) Act, 19B1 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Jai Raja Mandlik Brick
Kiln, Purkhoo Mishriwalla, Jammu was granted CTO (Renewal) vide Consent orcler
No. SPCB/digital/rB06403277 of zorB dated 09-06-2018 valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 5z JKPCC of zoz4 dated o4-o4-zoz4 for being operational
without the mandatory consent from the Committee and bereft of Zrg Zag Technology
as per the Notification No. GSR Bgs(E) dated L5-tz-2o23 issued by MoEF&cc; and

Whereas, individual notice as weil as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

whereas, Hon'ble NGT in its order dated 27-o5-zoz4 in o.A. No. 5g4 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu North vicle
letter dated 3o-o7-2o24 has recommended for levy of Environmental Compensation
for 77 days w.e.f. t4-o4-zoz4 to 3o-o6-zoz4 during which the Brick Kiln remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR Bgs(E) dated 75-12-2c23 issued by MoEF&cC and;

Whereas, Regional Director, Pollution Control Committee vicle Ietter No.
PCC1RDJl2oz4/to4g-5o dt. 37-07-2023 confirmed the report of the Divisional officer-,
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Pollution Control Committee Jammu (South) and accordingly recommended for levying r
of Environmental Compensation and;

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of zz daSrs w.e.f.It"+g-ro 24 to go-o6-zoz4
(as per the format submitted by D.o, Jammu, South) amouniing to Rs.4,gt,z5of=
(Rupees Four lakh Eighty one thousand and Two hundred fifty only) as per the
directions of Hon'bie NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within to days from the date of
issuance of this notice as to why:-

t) Environmental Compensatton amounttng to Rs. 4,8t,25o/= (Rupees Four lakh
Eight one thousand and two hundred fifty only) tevging agatnst you on the
basis of Polluter Pays Principle (PPP) tn terms of d.trections of the Hon,ble
National Green Tribunal be not recovered.from Uou.ii) You may not be prosecuted und.er Environment (Protection) Act tg96 for offendtng
illegal extractton of mhterals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority,.

rc.,,"r,,,,,*,,$f*ry. . zt*
61 Member Secretary - |

$ lxncc, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.ii) Divisional officer, pollution control Committee, Jammu (North) for in
|fl formation and necessary action,
.) i/c Web site JK Pollution Control Committee, Jammu for uploading the same.

1.0f 2

1636



Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008il

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail,com

Shri Pawan Kumar (Prop.),
M/s Abhi Brick Kiln,
Village Gandu Chak Mandal Jammu North,
District- Jammu.

No.: JKPCC/NGT/O.A.(sg+lzozz)/oz4l tA1 -SE?_ Dated:

Subject:- Notice for Levying of Environmental Compensation.

lt -oe-zoz4

Whereas, no industrial unit can be installed or put in operation, without plior
consent of the Pollution Control Committee, as warranted under Section z5lz6 and,

Section zt of the Water (Prevention and Control of Pollution) Act 1.974 and Air
(Prevention and Control of Pollution) Act, 198r respectively; and

Whereas, the Brick Kiln under the name and style of M/s Abhi Brick Kiln Brick
Kiln, Viollage Gandu Chak Mandal Jammu North, Jammu was granted CTO

(Renewal) vide Consent order No. SPCB/digitalltzzo61354g3g of zozz dated 23-oB-
zozzvalid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 36 JKPCC of zoz4 dated o4-o4-2o24 for being operationai
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR BgS(E) dated t5-1.2-2o23 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was servecl upon the Brick
KiIn owner on 10-06-zoz4 for installation of. Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated z7-o5-2o24 in O.A. No. 5g4 of zo:tz
titied Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu North vicle
letter dated 3o-o7-2o24 has recommended for levy of Environmental Compensation
for 77 days w.e.f . r4-o4-2o24 to 3o-o6-zoz4 during which the Brick Kiln remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR Bgs(E) dated t5-t2-2o23 issued by MoEF&cc ancl;

Whereas, Regional Director, Pollution Control Committee vide Ietter No.
PCCIRDJ/2o24/to4g-5o dt. 3L-07-2023 confirmed the report of the Divisional Officer,
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Pollution Control CommitteeJammu (South) and accordingly recommended for levying,
of Environmental Compensation and;

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of y7 days w.e.f. Sq-o$.2o24 to 30-06-2024
(as per the format submitted by D.O. Jammu, South) amounting to Rs.4,8trz1of =
(Rupees Four lakh Eighty one thousand and Two hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within lo days from the date of
issuance of this notice as to why:-

i) Environmental Compensation amounting to Rs. 4,8t,25o/= (Rupees Four lakh
Eight one thousand and two hundred fifty only) levytng against you on the
basis of Polluter Pays Principle (PPP) in terms of directtons of the Hon'ble
Narronal Green Tribwtal be not recovered from Aou.

ii) You may not be prosecuted under Envtronment (Protectton) Act tg96 for offend.ing
illegal extractton of mtnerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority,

,s:T:ffi sat
2i> lxrcc, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Jammu (North) for in
i,, j formation and necessary action,
I tl) I/ c Web site JK Poilution Control Committee, Jammu for uploading the same.
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"f
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex ll Sitt< Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar, 190 008

1 el - 0191-2476927 i mail - membersecretaryjkspcb@gmail.com

Shri Karan (Prop.),
M/s Shiv Shakti Brick Kiln,
Nagbani Jammu,
District- Jammu.

No.: JKPCC/NGr/o.A.(5s4lzoz2)lo24lS?5--S}& Dated

Subject:- Notice for Levying of Environmental Compensation.

3 -ol-2o24

Whereas, no industrial unit can be instailed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section 2;126 and
Section 27 of the Water (Prevention and Control of Pollution) Act 1974 and Air
(Prevention and Control of Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Shiv Shakti Brick Kiln,
Nagbani Jammu, District Jammu was granted CTO (Renewai) vide Consent order No.
SPCB/digital/r8o6410235 of zorB dated 16-oB-zorB valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be ciosed by the J&K Poilution Control
Committee vide Order No. 54 JKPCC of zoz4 dated o4-o4-zoz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR BSS(E) dated L5-72-2o23 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated 2t-o5-zoz4 in O.A. No. Sg4 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu North vicle
letter dated 3o-o7-2o24 has recommended for levy of Environmental Compensation
for 77 days w.e.f. r4-o4-2o24 to 3o-o6-zoz4 during which the Brick KiIn remainecl
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR Bgs(E) dated 15-72-zoz3 issuecl by MoEF&cc and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCC/RDIlzo24l1'o4g-5o dt. 3t-o7-2o23 confirmed the report of the Divisional officer,
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Pollutior-r Control Committee Jammu (South) and accordingly recommended for levying,
of Environmental Compensation and;

Whereas, accordingiy case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period af 77 days w.e.f. I!1-Of-zo24to 3e'-c,6-2c.".4
(as per the format submitted by D.O. Jammu, South) amounting to Rs.4,St,z5of=
(Rupees Four lakh Eight5r one thousand and Two hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

ii)

Environmental Compensation amounting to Rs. 4,8t,z5of= (Rupees Four lakh
Eight one thousand and two hundred fifty only) levytng against you on the
basrs of Polluter Pays Principle (PPP) in terms of directions of the Hon'ble
Nafronal Green Tribunal be not recovered from Aou.
You may not be prosecuted under Environment (Protection) Act tg96 for offending
illegal extractton of minerals.

In the event no tenabie response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
1aw against you without further notice.

'As approved by the Competent Authority'

i)

rour"nu# 
de-"*

oMember s".."tfis 7 'g'>l
f lxncc, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary
ii) Divisional Officer, Pollution Control Committee, Jammu (North) for in
:'' formation and necessary action,
iii I/c Web site JK Pollution Control Committee, Jammu for uploading the san-re.
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Jammu and Kashmir Pollution Control Committee
rr. Parivesh Bhavan, Forest Complex

Transport Nagar, Jammu, 180 006
Silk Factory Road
Rajbagh, Srinagar, 190 008il

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmait,com

Shri Pritam Singh (Prop.),
M/s Kailashpati Brick Kiln, ,

Village Bawa Talab Akhnoor Road,
District- Jammu.

No JKPCC/NGr/O.A.(se 4l zozz) I o24l S? | 
_S-a? Dated S -oa-zoz4

Subject:- Notice for Lelying of Environmental Compensation

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warrantecl under Section z5lz6 and,
Section zt of the Water (Prevention and Control of Pollution) Act 1974 ancl Air
(Prevention and Control of Pollution) Act, rgBr respectively; and

Whereas, the Brick Kiln under the name and style of M/s Kailashpati Brick
Kiln, Village Bawa Talab akhnoor Road, Jammu was granted CTO (Renewal) vide
order No. JKPCC/digital/lBo6424o4t of zotB dated 1,l-o1-zot9 valid upto March,
zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K pollution Control
Committee vide Order No. 287 JKPCC of zoz4 dated t1-oz.-z,oz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR Bgs(E) dated ts-tz-zoz3 issued by MoEF&cC; and

WhereaS, individual notice as well as public notice was servecl upon the Brick
Kiin owner on 10-06-zoz4 for installation of Zig Zag Technology ancl adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

whereas, Hon'ble NGT in its order dated zL-o5-2o24 in o.A. No. 5g4 of zozz
titled Syed Riyaz Versus Union Territory of J&I{ has directed Member Secretary J&K
Poliution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (North) vicle
Ietter dated 3o-o7'2o24 has recommended for levy of Environmental compensation for
77 days w.e.f. t4'o4-2o24 to 3o-o6-zoz4 during which the Brick Kiln remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR Bgs(E) dated 15-1.2-2c.23 issued by MoEF&CC and;

whereas, Regionai Director, Pollution control committee vid.e letter No.
PCCIR"DJ/zoz4/to4g-5o dt. 3t-oz-zoz3 confirmed the report of the Divisional officer,
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Pollution Control Committee Jammu (South) and accordingly recommended for IevvinEJ 9 t-

of Environmental Compensation and;

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which .recommended levying of
Environmental compensation for a period of zz days w.e.f . L4-o4-2o24 to 3c-c,6-2cz4
(as per the format submitted by D.o. Jammu, South) amounting to Rs.4,gLrzsof=
(Rupees Four Lakh Eighty one Thousand Two Hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

i) Erli,ronmental Compensati.on amounttng fo Rs.4,8regof = (Rupees Four Lakh
Eighty one Thousand Two Hundred fifty only) levying agatnst Aou on the basis
of Polluter Pays Principle (PPP) tn terms of directtons of the Hon'ble Nati.onal
Green Trtbunal be not recovered from Aou.

ii) You may not be prosecuted wtder Envi.ronment (Protectton) Act tg96 for offend.ing
illegal extractton of mtnerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guideiines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority,.

*rdekM*<
(Gansham Singh)JKAS a tA - t

-Nlember 
secretary 2 'A '(?

A> JKPCC, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Jammu (North) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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\r
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex ll Sitf Factory Road
Transport Nagar, Jammu, 180 006 ll najbagh, Srinagar, 190 OOB

Tel - 0191-2476927; rnail - membersecretaryjkspcb@gmail.com

ShriJeevan Nand Mahajan (prop.),
M/s Jai Kiln, ,
Manyal Brahmana-District Jammu,
District- Jammu.

No.: JKPCC/NGr/O.A.(sg+/zoz2)loz4l S\? -S?O Dated: )-oa_zoz4
subject:- Notice for Lelying of Environmental compensation.

Whereas, no industrial unit can be installed or put in operation, without pt-ior
consent of the Pollution Control Committee, as warranted under Section z5lz6 and.
section zt of the water (Prevention and control of pollution) Act 1974 and Air
(Prevention and control of pollution) Act, rgBr respectively; and

Whereas, the Brick Kiln under the name and styie of M/s Jai Kiln, Manyal
Brahmana-DistrictJammu is in operation in violation of Section z5lz6 ancl Section zr
of the Water (Prevention and Control of Pollution) Act Lg74 and Air (prevention ancl
Control of Pollution) Act,rgBr; and

Whereas, the Brick Kiln was ordered to be closed by the J&K pollution Control
Committee vide Order No. 260 JKPCC of zoz4 dated to-o2-zoz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR Bgs(E) dated ts-t2-2o23 issued by MoEF&cc; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'bie National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated 21.-05-2024 in o.A. No, sgq of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
vioiators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (North) vicle
letter dated 3o'o7-2o24 has recommended for levy of Environmental compensation for
77 days w.e.f. r4-o4'2o24 to 3o-o6-zoz4 during which the Brick Kiln remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR Bgs(E) dated t5-1,2-zoz3 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCC/RDI/zoz4/to4g-5o dt. 31.-07-2023 confirmed the report of the Divisional officer,
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i)

Pollution Control Committee Jammu (South) and accordingly recommended for levyin6.,
of Environmental Compensation and;

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended Ievying of
Environmental compensation for a period of zz days w.e.f . t4-o4-zoz4 to gc.-c,6_2cl24
(as per the format submitted by D.o. Jammu, south) amounting to Rs.4,gt,z5of=
(Rupees Four Lakh Eighty one Thousand Two Hundred fifty only) as per the
directions of Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

Envtrorunental compensatton arnounting to Rs.4,gr,25of = (Rupees Four Lakh
Eighty one Thousand Two Hundred fifty only) levytng against Uou on fhe basls
of Polluter Pays Principle (PPP) tn terms of d.irectiotts of the Hon,ble Nattonal
Green Tribunal be not recovered from Aou.
You mag not be prosecuted under Environment (Protectton) Act tgl6 for offending
illegal extractton of mtnerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authorit5r,.

(c JKAS 1-e.l+

tt)

-,/VIember
$;xncc,

Secretary

Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary,ii) Divisional officer, Pollution Control Committee, Jammu (North) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.

t0f 2

1644



Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex ll S,lt< Factory Road
Transport Nagar, Jammu, 180 006 ll RalUagn, Srinagar, 190 0Og

I el - 0191 -2476927; mail _ membersecretaryjkspcb@gmail.com

M/s Shri Ganesh Brick Kiln, ,
Village Kangrail Dayaran,
District- Jammu.

No.: JKPCC/NGT/O.A,(sg+lzozz)loz4lSl 3 --gll Dated: Z _oe_zoz4

subject:- Notice for Levying of Environmental compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lz6 and
Section zt of the water (Prevention and Control of polluti on) Act rg74 and Air
(Prevention and control of pollution) Act, 1991 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Shri Ganesh Brick
Kiln, Kangrail Dayaran, Jammu was granted CTO (Renewal) valid upto March, zozg;
and

Whereas, the Brick Kiln was ordered to be closed by the J&K pollution Control
Committee vide order No. 3loJKPCC of zoz4 dated r1-o2-2o24 for being operatiolal
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR Bgs(E) dated ts-tz-2o23 issued by MoEF&cc; and

Whereas, individual notice as well as public notice was served upon the Brjck
Kiin owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

whereas, Hon'ble NGT in its order dated 2L-o5-2o24 in o.A. No. 5g4 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu (North) vide
letter dated 3o'o7'2o24 has recommended for levy of Environmental Compensation for
77 days w'e.f. t4-o4'2o24 to 30-06-zoz4 during which the Brick Kiin remained
functional without consent from the J&K PCC and bereft of Zig Zag Technology as per
the Notification No. GSR Bgs(E) datecl 1s-L2-2o23 issued by MoEF&cC anct;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCC/RDJ/2o24/to4g-5o dt. 3t-oz-2o23 confirmed the report of the Divisional officer,
Pollution control committee Jammu (south) and accordingly recommended for levying
of Environmental Compensation and;
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Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)f
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of zz days w.e.f , t4-o4-2o24 to 3o-o6-zoz4
(as per the format submitted by D.o. Jammu, south) amounting to Rs.4,gt,zsof=
(Rupees Four Lakh Eighty one Thousand Two Hundred fifty only) as per the
directions of Hon'bie NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:

t) Envtronmental Compensation amounttng to Rs.4,8r,25of = (Rupees Four Lakh
Eighty one Thousand Two Hundred fifty only) levyittg against you on the basis
of Polluter Pags Principle (PPP) in terms of dir:ectiotts of the Hon'ble National
Green Tribunal be not recovered from Aou.tt) You mag not be prosecuted. und.er Environment (Protection) Act tg}6 for offendtng
illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authorit5r,.

*#tte<
(Gansham Singh)JKAS 5- g . o;L

,Member Secretary ' t

ft lxncc, Jammu.
\

Copy to the:-
i) Regionai Director, Pollution control Committee, Jammu for information and necessary.ii) Divisional officer, Pollution control committee, Jammu (North) for information and

necessary action,
iii) i/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silt< Factory Road
Transport Nagar, Jammu, 180 006 ll Rajbagh, Srinagar

T el - 0191 -247 6927 ; mail - membersecretaryjkspcb@gmail.com

'190 008

Shri Om Parkash Gupta, (Prop.)
M/s Om Brick Kiln, ,

Village Trilokpur Bandrali Samba,
District- Samba.

No.:JKPCC/NGr/o.A.(594lzozz)/oz4l$q'$6} Dated: D}-oB-zoz4

Subject:- Notice for Levying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lz6 and
Section zt of the Water (Prevention and Controi of Pollution) Act tg74 and Air
(Prevention and Control of Pollution) Act, 19B1 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Om Brick KiLn,
Trilokpur Bandrali Samba-District Samba was granted CTO (Renewal) vide order No.

JKPCC/digital/18o6428o48 of zor8 dated r3-o6-zor8 valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 272 JKPCC of zoz4 dated t5-o2-2o24 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR BgS(E) dated t5-1.2-2o23 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
KiIn owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated 27-o;-2o24 in O.A. No. 594 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba (South) has
recommended for levy of Environmental Compensation for 98 days w.e.f. z8-og-zoz4
to o4-o7'2o24 during which the Brick Kiln remained functional without consent from
the J&K PCC and bereft of Zig Zag Technology as per the Notification No. GSR BgS(E)
dated t1-12-2o23 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCCIRDIlzoz4lto4g-so dt. 3t-o7-zoz3 confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (South) and accordingly recommendecl for levying
of Environmental Compensation and;

*t...4--
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Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of ?8days w.e.f. 28-o3-2o24 to o4-oz-2o24
(as per the format submitted by D.o. Jammu, south) amounting to Rs.6,12,5oo/=
(Rupees Six Lakh Twelve Thousand Five Hundred only) as per the directions of
Hon'ble NGT and guidelines framed in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

i) Environmental Compensatton amounting fo Rs.6,rzgoof = (Rupees Six Lakh
Twelve Thousand Five Hundred only)levytng against gou on the basts o/
Polluter Pays Principle (PPP) in terms of di.rections of the Hon'ble National
Green Trtbunal be not recovered from Uou.

ii) You may not be prosecuted under Environment (Protection) Act 1986 for offend.ing
illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guideiines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority'

:'

t"*n"nu#

+
Member Secretary V .g ') lf

JKPCC, Jammu.

Copy to the;-
i) Regional Director, Pollution Control Committee, Jammll for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Samba (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex ll SitX Factory Road
Transport Nagar, Jammu, 180 006 ll Ra;Oagh Srinagar, 190 008

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmait.com

Shri Surinder Gupta, (prop.)
M/s Mazdoor Kissan Brick Kiln, ,
Village Patli Morh Samba,
District- Samba.

No.: JKPCC/NGr/O.A.(5g4/zozz)loz4l SS3__S:gp Dated: 3 _o}_zoz4

Subject:- Notice for Lelying of Environmentar compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5/26 and
section zt of the water (Prevention and control of pollution) Act 1974 and Air
(Prevention and control of pollution) Act, 19B1 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Mazdoor Kissan Brick
Kiln, Village Patli Morh Samba-District Samba was granted CTo (Renewal) vicle
order No. JKPCC/digital/lB o64463o6 of zorB dated 16-o8-zorB valid upto March,
zoz3; and

Whereas, the Brick Kiln was orderecl to be closed by the J&I( pollution Contr.ol
Committee vide order No. z7g JKPCC of zoz4 dated r1-oz-2o24 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR Bgs(E) dated t5-1.2-2o23 issued by MoEF&cc; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and aclhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

whereas, Hon'ble NGT in its order dated zL-o5-2a24 in o.A. No. 594 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba (South) has
recommended for levy of Environmental Compensation for 8o days w.e.f. t1-o4-zoz4
to o4'o7-2o24 during which the Brick Kiln remained functional without consent from
the J&K PCC and bereft of zig Zag Technology as per the Notification No. GSR Bgs(Et)
dated 75-tz-2o23 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vicle letter No.
PCCIRDJlzo24/to4g-5o dt. 31-07-2c.23 confirmecl the report of the Divisional officer,
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Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and
evaluatior-r of Environmental Compensation, which recommended levying of
Environmental compensation for a period of Bo days w.e.f. g$oQ-zoza to o4-o7-
2oz4 (as per the format submitted by D.O. Jammu, South) amounting to Rs.s,oo 2ooof =
(Rupees Five Lakh only) as per the directions of Hon'ble NGT and guidelines framed
in this behalf;.

Now, therefore, take this notice and show cause within 10 days from the date of
issuance of this notice as to why:-

ii)

Environmental Compensation amounting to Rs.5,oo,ooo/= (Rupees Five Lakh
only) levgtng agatnst Aou on the basis of Polluter Pays Princtple (PPP) in terms
of directtotts of the Hon'ble National Green Tribwtal be not recovered from Aou.
You may not be prosecuted under Environment (Protection) Act t9B6 for offending
illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
Iaw against you without further notice.

'As approved by the Competent Authority'

-i"

i)

e6Qteb-<
'""T:ffiJJl3ll;iffi'u-r 4
q JKPCC, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Samba (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.
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Jammu and Kashmir Pollution Control Committee
\,f Parivesh Bhavan, Forest Complex

Transport Nagar, Jammu, 180 006
Silk Factory Road
Rajbagh, Srinagar, 190 008il

Tel - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

Shri Surinder Gupta, (Prop.)
M/s NewJai Chichi Mata Brick Kiln, ,

Village Dabuj Kaka Samba,
District- Samba.

No.: JKPCC/NGT/o.A,(5941 zozz) I ozal gEI -gs-q Dated 3 -oB-2,,24

Subject:- Notice for Lelying of Environmental Compensation

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lz6 and

Section zt of the Water (Prevention and Control of Pollution) Act t974 and Air
(Prevention and Control of Pollutior-r) Act, 19B1 respectively; and

Whereas, the Brick Kiln under the name and style of M/s New Jai Chichi Mata
Brick Kiln, Dabuj Kaka Samba-District Samba was granted CTO (Renewal) vide order
No. JKPCC/digital/r806446544 of zorB dated 1.z-og-zot8 valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control

Committee vide Order No. 268 JKPCC of zoz4 dated r1-o2-zoz4 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Tcchnology

as per the Notification No. GSR 8gS(E) dated t;-72-2o23 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'b1e National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated 27-05-2024 in O.A. No" 594 of zozz

titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation upon the

violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba (South) has

recommended for levy of Environmental Compensation for 8o days w.e.f. t1-o4-2o24
to o4-o7-2o24 during which the Brick Kiln remained functional without consent from
the J&K PCC and bereft of Zig Zag Technology as per the Notification No. GSR BgS(li)
dated r1-12-zoz3 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCC1RDIl2oz4lto4g-5o dt. 31.-07-2023 confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (South) and accordingly recommended for levying
of Environmental Compensation and;
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Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of 8o days w.e.f. 15Ftf3-zoz4 to o4-o7-
2oz4 (as per the format submitted by D,O. Jammu, South) amounting to Rs.5,oo Tooof =
(Rupees Five Lakh only) as per the directions of Hon'ble NGT and guidelines framed
in this behalf;.

Now, therefore, take this notice and show cause within 10 days from the date of
issuance of this notice as to why:-

i) Environmental Compensatton amounttng to Rs.5,oo,ooo/= (Rupees Five Lakh
only) levying against Uou on the basis of Polluter Pags Principle (PPP) tn terms
of directtons of the Hon'ble National Green Trtbunal be not recovered from Aou.

ii) You mag not be prosecuted under Envirorunent (Protectton) Act t9B6 for offending
illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authority'

{t

*bhtf--p
(Gansham Sindh)JKAS L
O Member Secretary 3 '

+ JKPCC, Jammu.

8.^f

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Samba (South) for information and
ll) necessary action,
i$ Ilc Web site JK Pollution Control Committee, Jammu for uploading the same.

10f 2
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{
Jammu and Kashmir Pollution Control Committee

' Parivesh Bhavan, Forest Complex [l Sitt< Factory Road
Transport Nagar, Jammu, 180 006 ll nalUagh, Srinagar, 190 OO8

f el - 0191-2476927; mail - membersecretaryjkspcb@gmail.com

Shri Satish Kumar, (Prop.)
M/s Nandi Brick Kiln, ,

Village Rakh Baroi Samba,
District- Samba.

No.: JKPCC/NGT/O.A.(sg+lzozz)/oz4l 5t+/-SSO Dated: 9 -os-zoz4

Subject:- Notice for Lelying of Environmental Compensation.

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Pollution Control Committee, as warranted under Section z5lzG and
Section zt of the Water (Prevention and Control of Pollution) Act Lg74 and Air
(Prevention and Control of Poilution) Act, 1981 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Nandi Brick Kiln,
Village Rakh Baroi Samba-District Samba was granted CTO (Renewal) vicle order No.

JKPcc/digitallzzoGz56zTSB of zozz dated 1,6-06-202z valid upto June, zoz3; and

Whereas, the Brick Kiln was ordered to be ciosed by the J&K Pollution Control
Committee vide Order No. 275 JKPCC of zoz4 dated r1-oz-2o24 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology
as per the Notification No. GSR BSS(E) dated 15-t2-2o23 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated zt-o;-zoz4 in O.A. No. 594 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary J&K
Pollution Control Committee to impose Environmental Compensation Llpon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba (South) has
recommended for levy of Environmental Compensation for 8o days w.e.f. 1,5-o4-zoz4
to o4'o7-2o24 during which the Brick Kiln remained functional without consent from
the J&K PCC and bereft of Zig Zag Technology as per the Notification No. GSR BgS(E)
dated t;-t2-2o23 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCCIRDI/2024/ro4g-5o dt. 3t-o7-2o23 confirmed the report of the Divisional officer,
Pollution Control Committee Jammu (South) and accordingly recommendecl for levying
of Environmental Compensation and;

*rlrv-
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Pollution Control Committee Jammu (South) and accordingly recommended for Ievyingr.
of Environmental Compensation and;

Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)
cotlstituted by the JK Pollution Control Committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental compensation for a period of go days w.e.f. fg-o!-zoz4 to o4-oz-
2024 (as per the format submitted by D.O. Jammu, South) amounting to Rs.5,oorooo/=
(Rupees Five Lakh only) as per the directions of Hon'ble NGT and guiclelines framed
in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

i) Envirorunental Compensation amounttng to Rs.5,oo,ooo/= (Rupees Five Lakh
only) levying agatnst Aou on the basts of Polluter Pays Principle (ppp) i.n terms
of dtrecttons of the Hon'ble National Green Tribunal be not recovered.from Aou.ti) You mag not be prosecuted under Environment (Protectton) Act tg16 for offend.ing
illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

'As approved by the Competent Authorier'

gF$kte'"*,g
(Gansham singh)Jxe" 

> . g. >46 Member Secretary - /

t JKPCC, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.ii) Divisional officer, Pollution Control Committee, Samba (South) for information and

necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.

tof2
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Jammu and Kashmir Poll n Control Committee
Parivesh Bhavan, Forest Complex ll Sitt< Factory Road
Transport Nagar, Jammu, 180 OOG ll nalOagh, Srinagar, '190 008

T el " 0191 -2476927 ; mail - membersecretaryjkspcb@gmail.com

Shri Ashok Gupta, (Prop.)
M/s Vaid Brick KiIn, ,

Village Rakh Baroi Samba,
District- Samba.

No.: JKPCC/NGT/o.A.(sg+lzozz)loz4l g11Z- g? d Dated:

Subject:- Notice for Lelying of Environmental Compensation.

3 -ol-2o24

Whereas, no industrial unit can be installed or put in operation, without prior
consent of the Poilution Control Committee, as warranted under Section z5lz6 and
Section zt of the Water (Prevention and Control of Pollution) Act 1974 and Air
(Prevention and Control of Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln under the name and style of M/s Vaid Brick Kiln,
Village Rakh Baroi Samba-District Samba was granted CTO (Renewal) vide order No.

JKPCC/digital/18o6413963 of zor8 dated og-06-2018 valid upto March, zoz3; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 21 JKPCC of zoz4 dated o3-o4-2a24 for being operational
without the mandatory consent from the Committee and bereft of. Zig Zag Technology
as per the Notification No. GSR BSS(E) dated 1.5-1,2-zoz3 issued by MoEF&CC; and

Whereas, individual notice as well as public notice was served upon the Brick
Kiln owner on 10-06-zoz4 for installation of Zig Zag Technology and adhering to
pollution control norms as per the directions of the Hon'ble National Green Tribunal
(NGr).

Whereas, Hon'ble NGT in its order dated 2t-o5-2o24 in O.A. No. S94 of zozz
titled Syed Riyaz Versus Union Territory of J&K has directed Member Secretary l&I{
Pollution Control Committee to impose Environmental Compensation upon the
violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba (South) hars

recommended for levy of Environmental Compensation for 8o days w.e.f. t1-o4-2o24
to o4-o7-2o24 during which the Brick Kiln remained functional without consent frorn
the J&K PCC and bereft of Zig Zag Technology as per the Notification No. GSR BSS(E)
dated t5-tz-2o23 issued by MoEF&CC and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCC/RDJ/zoz4lro4g-5o dt. 3t-o7-2o23 confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (South) and accordingly recommended for levying
of Environmental Compensation and;

q$l-r- 7or 2
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Whereas, accordingly case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Comrnittee for expert assessment and

evaluation of Environmentai Compensation, which recommended levying of
Environmental compensation for a period of 8o days w.e.f. ["$-O\-*zoz4 to o4-o7-
zoz4 (as per the format submitted by D.O. Jammu, South) amounting to Rs.5,oo poof =
(Rupees Five Lakh only) as per the directions of Hon'ble NGT and guidelines framed
in this behalf;.

Now, therefore, take this notice and show cause within ro days from the date of
issuance of this notice as to why:-

i) Envirorunental Compensation amoutTtitTg fo Rs.5,ooreoof = (Rupees Five Lakh
only) levying agalnst Aou on fhe basis of Polluter Pays Principle (PPP) in terms
of directtons of the Hon'ble National Green Tribunal be not recovered from Aou.

ii) You may not be prosecuted under Environment (Protection) Act t9B6 for offending
illegal extraction of mtnerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines sha1l

become obvious against you along with initiation of prosecution proceedings in court of
Iaw against you without further notice.

'As approved by the Competent Authority'

*6Lde*+
(Gansham Singlt)JKAS rv

MemUer SecretartT ,g,A+
-f JKPCC, Jammu.

Copy to the:-
i) Regional Director, Pollution Control Committee, Jammu for information and necessary.
ii) Divisional Officer, Pollution Control Committee, Samba (South) for information and
ll,'J necessary action,
iii) I/c Web site JK Pollution Control Committee, Jammu for uploading the same.

10f2
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Subject:-

Whereas, Regional Director,

P CC t RD J l2o24t 1 049-50 di. 31'07 -202

Pollution Control Committee Jammu (

Levying of Environmental Compensation on M/s Jai Raja Mandlik Brick

Kiln, Purkhoo Mishriwala -Oistrict Jammu'

ORDER No. : 05 - ux PCC ol 2024
Dated : lJ -oa'zozn

Whereas, no industrial unit can be installed or put tn operation, without pnor consent

of the Pollution Control Commii"", "t 
*'"'nt"d u1{e1 Section 25126 and Section 21 of the

water (prevention ano coniioi' ot' porrrflonl Act 1g7 4 and Air (Prevention and control of

Pollution) Act, 1981 respectively; and

whereas,theBrickKilnwasorderedtobeclosedbytheJ&KPollution,control
cor:!.nittee vide order No szJricc of 2024 dated 04-04-2024 for being operational without

the mandatory consent tro, 
-t'ne 

commttee and bereft of zig zag Technology as per the

i'rotiti.ition N6 csn 895(E) dated 15-12-2023 issued by MoEF&cc; and

Whereas,duringtheSitelnspectionconductedbytheDivisionalofficerconcerned,the
unit holder was found to nau" ielumeO operation wiihout mandatory consent of the J&K

pollution Control Committee in viotation of the aforesaid closure Order issued by the J&K

pollution Control Committee; and

Whereas,Hon,bleNGTvideitsorderdated2l.05-2024inoA59412022titledSyed
Rivaz V/s UT of Jammu unO f"rf.'.rii Oirectedthe Member Secretary J&K Pollution Control

A;;;ni;"i" irp*" inuironmental compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Comm

dated 30-07-2024 has recommended for levy of Environme

*." i. ia-o+-2024 to 30'06'2024 during which the Brick Ki

"oni"nt 
from the J&K PCC and bereft of ZigZag Technology

6ss1e1 ort"a $-Q-2023 issued by MoEF&cc;and;

ittee Jammu South vide letter
ntal Compensation for 77days
ln remained functional without
as per the Notification No. GSR

Pollution Control Committee vide letter No

3 also confirmed the report of the Divrsional Officer'

South) and accordingly recommended for levying of

Environmental ComPensation and;

whereas, the case was forwarded to the Technical Advisory committee (TAC)

constituted by the JK Pollution Control Committee for expertas:":-:T:it-11:valuation of

Environmental compensatioi, *nor, |.".orr"nded levying of Environmental compensatlon

f";; ;;;"; ;i 77 <tays w e t ',ti-oq-zoz4 
to 3o-06-2024(al per the format sub.mrtted bv D o

Jammu, South) amounting to C.'+,At,i5o/=(Rupees Four lakh eighty one thousand and

two hundred fifty only) ,n Grrns ot tn" oir".tiont of Hon'ble NGT and guidelines framed in

this behalf : and

Whereas,noticeforlevyingofEnvironmentalcompensationWaSserveduponM/sJai
naia 

" 
rvtanoiix Brick ritni purxtroo Mishriwata -District Jammu,vide No.

jiiiccrNcrrto.A. 5g4t2o2ilt(;24/533-535dated^03-08-2024 , with the direction to show

cause within .lO days, ur to 
-uil, 

inuiionmental Conrpensation be not levied, which the unh

holder failed to resPond

9;Gi6-4-

ftnne* &

Jammu and Kashmir Pollution Control Committee

i,"i^""","*'^l&':l;"J;"i:".[ffi allR'llol?"n'l!'.1i#,rooo'
Tel_ 01g1-2476927 ma l - membesecretaryjkspcb@gma I corn
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Now, therefore, Environmental Compensation amounting to

Rs.4,81,2sbl=(Rupees Four lakh eighty one thousand and two hundred fifty
onlyj is'nereby levied upon M/sJai Raja Mandlik Brick Kiln, Purkhoo Mishriwala '
Oisirict Jammu for the default period.The owner of the Brick Kiln is directed to

deposit a sum of Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two

hundred fifty only) in the Environmental CompensationFund AccountNo'

OO23O4O OO:OOool tt tne LX Pollution Control Committee in J&K Bank Ltd' within 30

days from the date of issuance of this order.

ln case of default to pay Environmental Compensation in due time, the violator

rs liable to oav Environment Compensation by (2) two times, (4)four times '(8) Eight

t,mes ttr Zio,i" and 4rh quarter respectively as per the guidelines of Environmental

Compensation issued by Central Pollution Control Board (CPCB) and violator will not

be allowed to operate.

'As approved by the Competent Authority''

Encl :-Environmental Compensation calculation sheet

ion,."ngf,sfihffffi
Member Secretary l7'8

$lrecc,.tammu.

),

No JK PCC//Ecl7s erctoroz+ ) Ii':l.$Dt l'l -Oo-zoza
Copy to the:-
| 'ftegionat Director, Pollution Control Committee, Jammu for information and
' n"J"".rry action, with the direction that incase Environmental Compensation is

not deposited by the violator in time, he/she will issue show cause notice to the

defaulter and foliow proceeding of recovery of Environmental Compensation'

ii) Divisional Officer, Pollution Control Committee' Jammu (South) for inlormation

and necessary action, with the direction that in case the unit holder fail to deposit

the Environmental Compensation after the expiry of 30 days

iii) l/c Web site JK Pollution Control Committee, Jammu for uploading the same'

i, j Shri Rattan Lal, Prop M/s Jai Raia Mandlik Brick Kiln, Purkhoo Mishriwala -

Oistrict Jammufor information and compliance.
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i,nnr' 3

Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan' Forest Complex ll Srlk Factory Road

Transport Nagar Jammu, 180 006 ll Ralbagh Srinagar' 190 008

Tel_ 0191-2476S27 mail ' membe6ecretaryjkspcb@g mar com

Subject:-LevyingofEnvironmentalCompensationonM/sGurdialBrickKiln'' Villige Badyal Brahmana,R'S.Pura -District Jammu'

ORDER No. : O
Dated : I

Y.I - JK PcC ot 2024
-08-2024

q6lr"t'-

Whereas,noindustrialunitcanbeinstalledorputintooperation,With^outpriorconsent
of the Pollution control committee, as warranted under Section 25126 and section 21 0f the

wri", tpr""""tion and Controi of Pollution) Act 197 4 and Air (Prevention and Control of

Pollution) Act, 1981 respectively, and

whereas, the Brick Kilnwas ordered to be closed by the J&K Pollution control

Committee vide Order No fig JKPCC of 2024 dated 15-02-2024 for being operational

without the mandatory consent from the committee and bereft ol Zig zag Technology as per

ine ttotitication tto. G'SR 895(E) dated 15-12-2023 issued by MoEF&CC, and

whereas, during the site inspection conducted by the Divisional officer concerned, the

unit holder was found- to have resumed operation wiihout mandatory consent of the J&K

Pollution control committee in violation of the aforesaid closure order issued by the J&K

pollution Control Committee; and

whereas, Hon',ble NGT vide its order dated 21-05-2024in OA 59412022 titled syed

Riyaz V/s UT of Jammu anJ Kashmir directed the Member Secretary J&K Pollution Control

Cdrritta" to impose Environmental Compensation upon the violators; and

Whereas,Divisionalofficer,PollutioncontrolCommitteeJammuSouthVideletter
dated 29-07-2024 has recommended for levy of Environmental Compensation for.77days

* 
" 
i r s-o+-2024 to 30-06-2024 during which the Brick Kiln remained functional without

consent from the J&K PCC and bereft oiZtg Z^g Technology as per the Notification No GSR

895(E) dated 15-12'2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.

PCC]RDJ]IO24I1049-50 dt. 31-07-2023 also confirmed the report of the Divis-ional officer'.

pollution Control Committee Jammu (South) and accordingly recommended for levying of

Environmental ComPensation and,

whereas, the case was forwarded to the Technical Advisory committee (TAC)

constttuted by the JK Pollution control committee for expert assessment and evaluation of

inri.nmentif Compensation, which recommended levying of Environmental Compensation

for a period of 77 days w.e.f. 15-04-2024 to 30-06-2024(as per the format submitte.d by D'o

Jammu,south)amountingtoRs.4,81,25O/=(RupeesFourlakheightyonethousand
and two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines

framed in this behalf ; and

Whereas,noticeforlevyingofEnVironmentalcompensationwasservedupon
M/s Gurdial Brick Kiln, village 

-Badyal 
Brahmana,R.S.Pura -District Jammu,vide No.

JXpCCTNCT(O .A. Sg4t2O2ZyO:24;,4800484 dated 03-08-2024 , with the direction to show

cause within iO Oays, as to why Environmental Compensation be not levied, which the unit

holder failed to resPond.
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Now, therefore, Environmental Compensation amounting to

n".l,ei;jibl=tirp""s iour takn eighty one thousald and-two hundred fiftv

Lnivi" r,"r"uyr"uLd upon M/s GurdiaiBrick Kiln, Village Badval Brahmana'R S Pura -

oi"iri"t j"rri, t"r. the default period The ownerofthe Brick Kiln is directed to deposit

I'"r, 
"it".+,ei,zso/=(Rupees 

Four lakh eighty one thousand and two hundred

iiriv ""ivi 
'rn' the Environmentat Cimpensation Fund Account No'

'ddisoiosi'oooooo, 
of the JK Pollution control iommittee in J&K Bank Ltd within 30

days from the date of issuance of this order

ln case of default lo pay Environmental Compensation in due time the violator

i( rizhlp to oav Environment Compensatton by (2) two times' {4)four tlmes (8) Eight

iii'il. i",."rr",i' ,'il li; ;u;ner respectiverv is per the sliq"l'l:t or Fnvironmental

i"rp"".rtiJ. issuea Uy'Centrat Pollutron iontrol Board (CPCB) and violator will not

be allowed to operate.

'As approved by the Competent Authority'

Encl:-Environmental Compensation calculation sheet'

No. JK Pcc//Ec/75 ua-/i]roz+llJt)o

".5LGd,-{-( Ghansha6 Siirq h ), JIGS

-[Iember 
Secretary l? g ),

\KPCC, 
Jammu.

Dt. 11 -08-2024
CoDv to the -
I"tAjiili,", Director, Pollution control committee' Jammu for information and

.""1r*rw ""ii"r, 
with the direction that incase Environmental Compensation is

""iO"p"lit"O'oV 
tne violator in time, heishe will issue show^cause notice to the

a"irritlil"J t"ri"* proceeding of recovery of Environmental compensation'

ii Oirlion"i Otfi"er, Pollution Control CommiRee' Jammu (South) for information

lnJ-nl"".""ry action, with the direction that in case the unit holder fail to deposit

itre Environm6ntal Compensation after the expiry of 39 days 
..

iii if" w"o 
=ite 

fx pollution Control committee, Jammu for uploading the same'

i; i;;i- s;;i"a"r singh, Prop M/s Gurdial Brick Kiln' villase Badval

irahmana,R.S.Pura 'D-tstrict Jammu for information and compliance'
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ilnnx- |
Jammu and Kashmir Pollution contro! committee

Parivesh Bhavan, Forest Complex ll Silk Factory Road
Transport Nagar Jammu, 180 OOO ll Ratbagh Srinagar, 190 OO8

Tel ' 01 9l-2476927 ma I - membersecretaryksp.b@gmail com

Subject:- Levying of Environmental Compensation on M/s Krishna Brick Kiln,
Village Badyal Brahmana,R.S.Pura -District Jammu.

oRDER No. : DS - lx Pcc ol 2024
Dated : l'1 -08-202a

Whereas, no industrial unit can be installed or put into operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Acl 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectrvely; and

Whereas, the Brick Kilnwas ordered to be closed by the J&K Pollution Control
Committee vide Order No. 29 JKPCC ol 2024 dated 04-04-2024 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology as per

the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu South vide letter
dated 29-07-2024 has recommended for levy of Environmental Compensation for 77days
w.e.f. 03-05-2024 to 30-06-2024 during which the Brick Kiln remained functional without
consent from the J&K PCC and bereft of Zig Zag Technology as per the Notification No. GSR
895(E) dated 15-12-2023 issued by MoEF&CC;and,

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCClRDJl2]24l1049-50 dt. 31-07-2023 also confirmed the report of the Divisional Offlcer,
Pollution Control Committee Jammu (South) and accordingly recommended for levying of
Environmental Compensation and,

Whereas, the case was foMarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 59 days w.e.f. 03-05-2024 to 30-06-2024(as per the format submitted by D.O.
Jammu, South) amounting to Rs.3,68,750/=(Rupees Three lakh Sixty Eight thousand and
Seven hundred fifty only) rn terms of the directions of Hon'ble NGT and guidelines framed
in this behalf ; and

Whereas, notice for levying of Environmental compensation was served upon
M/s Krishna Brick Kiln, Village Badyal Brahmana,R.S.Pura -District Jammu,vide No.
JKPCC/NGT(O.A. 59412022110241509-512 dated 03-08-2024 , with the direction to show
cause within 10 days, as to why Environmental Compensation be not levied, which the unit
holder failed to respond.
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Now, therefore, Environmental Compensation amounting to

Rs.3,68,750/=(Rupees Three lakh Sixty Eight thousand and Seven hundred fifty only)

is hereby levied upon M/s Krishna Brick Kiln, Village Badyal Brahmana,R S'Pura -

oistrict Jammu for ihe default period. The owner of the Brick Kiln is directed to deposit

a sum of Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred
fifty only) in the Environ mental ComPensation Fund Account No'
ooigo4osioooooo, of the JK Pollution control committee in J&K Bank Ltd. within 30

days from the date of issuance of this order.

ln case of default to pay Environmental Compensation in due time, the violator

rs liable to pav Environment Compensation by (2) two times, (4)four times ,(8) Eight

times Ior 2id.a'd and 4th quarter respectively as per the guidelines of Environmental

Compensation issued by Central Pollution Control Board (CPCB) and violator will not

be allowed to operate.

'As approved by the Competent Authority'

asLbde-,e-
(Ghansharfr Sihgh),JKAS

Encl :-Environmental Compensation calculation sheet.

No. JK PCC//EC/754167 01024 l'lt {

lvlember Secretary
JKPCC. Jammu.

\1.8,)+

Dt l'f -oa-zoza
Copy to'the:-
i. Regional Director, Pollution Control Committee, Jammu for information and

neci""ary action, with the direction that incase Environmental Compensation is

not deposited by the violator in time, he/she will issue show cause notice to the

defaulter and follow proceeding of recovery of Environmental Compensation
ii Divisional Otficer. Pollution Control Committee, Jammu (South) for information

and necessary action, with the direction that in case the unit holder fail to deposit

the Environmental Compensation after the expiry of 30 days.
iii. l/c Web site JK Pollution Control Committee, Jammu for uploading the same.

iv. Shri Janak Raj, Prop. M/s Krishna Brick Kiln, Village Badyal Brahmana,R.s.Pura -

District Jammu for information and compliance.
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Parivesh Bhavan, Forest Complex
Transport Nagar Jammu 180 006

Srlk Factory Road
Ralbagh Srinagar 190 008

Tel - 01 91 -2476927 i mall . membeGecretaryikspcb@gmail com

Jammu and Kashmir Pollution Control Committee

il

Subject:- Levying of Environmental Compensation on M/s Jandyal Brick Kiln,
Village Bhepur,R.S.Pura -District Jammu.

oRoER No. , O6-.lx PccoI 2024
Dated : l-l -08-2024

Whereas, no industrial unit can be installed or put into operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively; and

Whereas, the Brick Kilnwas ordered to be closed by the J&K Pollution Control
Committee vide Order No. 28 JKPCC ot 2024 dated 04-04-2024 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesard closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu South vide letter
dated 29-07-2024 has recommended for levy of Environmental Compensation for 59 days
w.e.f. 03-05-2024 to 30-06-2024 during which the Brick Kiln remained functional without
consent from the J&K PCC and bereft of Zig Zag Technology as per the Notification No. GSR
895(E) dated 15-12-2023 issued by MoEF&CC,and,

Whereas, Regional Director, Pollution Control Committee vide letter No.

PCClRDJl2024l1049-50 dt. 31-07-2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (South) and accordingly recommended for levying of
Environmental Compensation and;

Whereas, the case was forwarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, whach recommended levying of Environmental Compensation
for a period of 59 days w.e.f 03-05-2024 to 30-06-2024(as per the format submitted by D.O
Jammu, South) amounting to Rs.3,68,750/=(Rupees Three lakh Sixty Eight thousand and
Seven hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed
in this behalf ; and

Whereas, notice for levying of Environmental compensation was seryed upon
M/s Jandyal Brick Kiln, Village Bhepur,R.S.Pura -District Jammu, vide No'
JKPCC/NGT(O.A. 59412022110241 - dated 03-08-2024, with the direction to show
cause within 10 days, as to why Environmental Compensation be not levied, which the unit
holder failed to respond.
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Now, therefore, Environmental Compensation amounting to
Rs.3,58,750/=(Rupees Three lakh Sixty Eight thousand and Seven hundred fifty only)
is hereby levied upon M/s Jandyal Brick Kiln, Village Bhepur,R.S.pura -District Jammu
-Oistrict Jammu for the default period. The owner of the Brick Kiln is directed to
deposit a sum of Rs.3,68,750/=(Rupees Three takh Sixty Eight thousand and Seven
hundred fifty only) in lhe Environmental Compensation Fund Account No.
002304051000000, of the JK Pollution Controt Committee in J&K Bank Ltd. within 30
days from the date of issuance of this order.

ln case of default to pay Environmental Compensation in due time, the violator
is liable to pay__Environment Compensation by (2) two times, (4)four times .(8) Eight
times for 2nd,36 and 4th quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CpCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'.

EnCl:-Environmental Compensation calculation sheet. *lQde*z-
(Ghansham Stngh),JKCS

^ 
lvlember Secretary tl. e.)f

+KPCC, 
Jammu.

Regional Djrector, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is
not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.
Divisional Otficer, Pollution Control Committee, Jammu (South) for information
and necessary action, with the direction that in case the unit holder fajl to
deposit the Environmental Compensation after the expiry of 3O days.
l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
Shri S.Rajinder Singh, Prop. M/s Jandyat Brick Kitn, Viltage Bhepur,R.S.pura
for information and compliance.

Ir

No. JK PCC//EC/754167 01024Dt 11-08-2024
Copy to the:-

l>s'rt
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Jammu and Kashmir Potlution Control Committee
Par vesh Bhavan. Foresl Complel ll Sr h Faclory Road

""*T-;,":',;ilI;. i:::::ll,ffii1?:d#asar 
1 e0 008

subject:- Levying of Environmental compensation on M/s New Gurdyal Brick Kiln'
' Vitlige-Badyal Brahmana, Ward No. 6,,R'S'Pura -District Jammu

oRDERNo., O7 -ux Pcc ot2024
Dated : l'l '08-2024

whereas, no industrial unit can be installed or put into operation, without prior consent

of the Pollution Control Committee, as warranted under Section 25126 and Section 2'l of the

water lRrevention and control of Pollution) Act '1974 and Air (Prevention and control of

Pollution) Act, 1981 respectively; and

whereas, the Brick Kilnwas ordered to be closed by the J&K.Pollution control

Committee vide Order No. 320 JKPCC of 2024 daled 15'02-2024 for being operational

without the mandatory consent from the Committee and bereft ot Zig Zag Technology as per

the Notification ruo. O'Sn 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the

unit holder was found- to have resumed operation without mandatory consent of the J&K

pollution Control Committee in violation of the aforesaid closure Order issued by the J&K

pollution Control Committee; and

whereas, Hon',ble NGT vide its order dated 21-05-2O24in oA 59412022 titled syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control

CommitteetoimposeEnvironmentalCompensationupontheviolators;and

whereas, Divisional officer, Pollution control committee Jammu south vide letter

dated 29-07-2024 has recommended for levy of Environmental Compensation for. TTdays

w e.f. 15-04-2024 to 30-06-2024 during which the Brick Kiln remained functional without

consent from the J&K PCC and bereft o{Ztg Zag Technology as per the Notification No GSR

895(E) dated 15-12-2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution control committee vide letter No.

pCCtRDJtzOz4llO4g-50 dl. 31-07-2023 also confirmed the report of the Divisional Officer

Pollution control committee Jammu (South) and accordingly recommended for levying of

Environmental Compensation and;

whereas, the case was forwarded to the Technical Advisory committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and^evaluation of

Environmentil Compensation, which recommended levying of Environmental Compensation

for a period of 77 days w.e.f 15-04-2024 to 3o-06-2024(as per the format submitte.d by D o
Jammu, south) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand

and two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines

framed in this behalf ; and

Whereas, notice for levying of Environmental compensation WaS Served upon

M/sNewGurdyalBrickKiln,VittageBadyalBrahmana,WardNo.6,R.SPura.District
Jimmu,vioe l,to. .lxpcclHcT(o.A. 594/20221t024t489-492 dated 03-08-2024 , with the

direction to show cause within '10 days. as to why Environmental compensation be not

levied, which the unit holder failed to respond.

gt6(u4-
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Now, therefore, Environmental Compensation amounting to

n".a,ai, jibr=tnrp""i iow lakh eightv one thousand. -and 
two,hundred fiftv

iriivil i#oi i";ieo upon wtts New 
-Guiavat Brick Kiln' villase Badval Brahmana'

ward No. 5,,R.S.Pura -oistrict Jammu for th; default period' The owner of the Brick

iiin is oireCteo to deposit a sum of Rs.4,81,2501=(Rupees fo^ur lakh eighty one

ii"r"1"olrJ t*. hundred fifty only) in the Environmental com.pensation Fund

iiiiiiini. oozeo4oSlooooooi of the JK Pollution control committee in J&K Bank

f-ta. wlttrin 30 days from the date of issuance of this order'

ln case of default t o pay Environmental Compensation in.due time' the violator

is riaOre to piv gnuironment iompensation by (2) two times' (4Xour limes '(8) Eight

il;;;;;[", j';"d 4'- quarter reipectivelv is per the gurde-lrnes or Environmental

i"rp!".iti.j" issueo uy'centrat Pollution control Board (cPcB) and violator will not

be allowed to oPerate

'As approved by the Competent Authority'

Encl:-Environmental compensaton calculation sheet *OA4<'--t

:il:Hif,Hgi:jYiorelrpcc. J"rrr'
No JK PCc//Ec/7541670/024l}1-\>- \

Dt. ,J -08-2024
Copy tb the:-

... Reoional Director. Potlutlon Control Committee, Jammu for information and
n ;"";;;;ty;"iion *,tt tn" direction that incase Environmental compensation is

""ia"p"iit"o 
by the violator in time, he/she wilt issue show^cause notice to the

Jei"uiGi una tor]o* proceeding of recovery of Environmental compensation'

tr., 6irlionat otfrcer. poltution c"ontrot committee. Jammu (south) for information

" ;;;;;.;;u"t'on *,tn the direction that in case the unit holder fail to deposit

ihe Environmental Compensation after the expiry of 30 days'

rii iic WeO site lX Pollutio; Control Committee' Jammu for uploading the same'

ii, ii.i. iri.ir""i xour, Prop. M/s New Gurdval Brick Kiln' village Badval Brahmana'

ward No.6,,R.s.Pura for information and compliance'
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Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Complex
Transport Nagar. Jammu, '180 OOG

Silk Factory Road
Rajbagh, Srinagar, 190 008il

subject:- Levying of Environmental compensation on M/s B.D.Gupta & co.Village
Sarore Kothey Bishnah -District Jammu.

oRDER No. : 0t -.rx pcc or 2oz4
Dated , l'l -Og-zoz+

Whereas, no industrial unit can be installed or put into operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Seciion 21 of the
Water (Prevention and Control of Pollution) Acl 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively; and

whereas, the Brick Kiln was ordered to be closed by the J&K pollution control
committee vide order No 30 JKpcc ot 2024 dated o4-oi-2024 for being operational
without the mandatory consent from the committee and bereft of Zig Zag Techiology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC;;nd

. Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation wiihout mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure OrdLr issued by the J&K
pollution Control Committee; and

whereas, Hon'ble NGT vide its order dated 2'l-05-2o24in oA sg4t2o22 tifled syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K pollution Control
Committee to impose Environmental Compensation upon the violator!; and

whereas, Divrsional officer, pollution control committee Jammu south vide letter
dated 29-07-2024 has recommended for levy of Environmental compensation for 77days
w.e f 15'04-2024 to 30-06'2024 during which the Brick Kiln remained functional without
consent from the J&K PCc and bereft ol zig Zag Technology as per the Notification No. GSR
895(E) dated 15-12-2023 issued by MoEF&CC;and;

whereas, Regional Director, pollution control committee vide letter No.
PCClRDJl2024l'1049-50 dt.31-07-2023 also confirmed the report of the Divisional Officer,
Pollution control committee Jammu (south) and accordingly recommended for levying of
Environmental Compensation and;

whereas, the case was forwarded to the Technical Advisory committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental compensation, which recommended levying of Environmental compensation
for a period of 77 days w e.f. 15-04-2024 to 30-06-2024(as per the format submitteo uy o o
Jammu, south) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand
and two hundred fifty only) in terms of the directions of Hon,ote- NGT and guidelines
framed in this behalf , and

whereas, notice for levying of Environmentar compensation was served upon
M/s B.D. Gupta & co. Brick Kiln Brick Kitn, Village sarore Kothey Bishnah-District
Jammu, vide No. JKpcc/NGT(o.A.594t2022)tozi4st-soo dated 0i-08-2024 , with the
direction to show cause withrn 10 days, as to why Environmentar compensation be not
levied, which the unit holder fajled to respond.

Tel ' 01 91 -2476927t mail - membersecretaryjkspcb@gmait com

s8/.^4-
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Now, therefore Environmental Compensation amounting to
Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only)is hereby levied upon M/s B.D. Gupta & Co. Brick Kiln Brick Kiln, Village Sarore
Kothey Bishnah-District Jammu for the default period. The owner of the Brick Kiln
is directed to deposit a sum of Rs.4,81,250/=(Rupees Four lakh eighty one
thousand and two hundred fifty only) in lhe Environmental Compensation Fund
Account No. 002304051000000, of the JK Pollution Control Committee in J&K Bank
Ltd. within 30 days from the date of issuance of this order.

ln case of default to pay Environmental Compensation in due time, the violator
is kable to pay Envrronment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2"d,3'd and 4rh quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the competent Authorily'.

Encl:-Environmental Compensation calculation sheet. *lkte--e'
(Ghansham Sin6h),JKAS

-Member 
Secretary t1 .g j4

\JKPCC, Jammu.
No. JK PCC//EC/75416701024
Dt. f'f -08-2024
Copy to'the:-

Is:-ss

i. Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is
not deposited by the violator in time, he/she will issue show cause notice lo the
defaulter and follow proceeding of recovery of Environmental Compensation.

ii. Oivisional Officer, Pollution Control Committee, Jammu (South) for information
and necessary action, with the direction that in case the unit holder fail to deposit
the Environmental Compensation after the expiry of 30 days.

iii. lic Web site JK Pollution Control Committee, Jammu for uploading the same.
iv. Sh.Vinod Gupta, Prop. M/s B.D. Gupta & Co. Brick Kiln Brick Kiln, Village

Village Sarore Kothey Bishnah-District Jammu for information and compliance.
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Jammu and Kashmir Pollution Control Committee
Paflvesh Bhavan FoIesl Complex ll Silk Faclory Road

Transporl Nagar. Jarn.nJ. 180 006 ll Ralbagh. Snnagar, 190 008

Tel - O 1 91 -2476927: mail - membececrelaryikspcb@gmall conr

Subject:- Levying of Environmental Compensation on M/s B'D'Gupta & Sons
Village Sarore Kothey Bishnah -District Jammu

oRDER No' : 0t -.rx Pcc of 2024
Dated : l'l -08-2024

Whereas, no industrial unit can be installed or put into operation, without prior consent

of the Pollution control committee, as warranted under section 25126 and section 21 0f the

water (Prevention and control of Pollution) Act 1974 and Air (Prevention and control of

Pollution) Act, 1981 respectively; and

whereas, the Brick Kiln was ordered to be closed by the J&K Pollution conkol

Committee vide Order No. 18 JKPCC ol 2024 dated 04-04-2024 for being operational

without the mandatory consent from the Committee and bereft of Zig Zag Technology as per

the Notification Uo. C-SR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the

unit holder was found- to have resumed operation without mandatory consent of the J&K

pollution Control Committee in violation of the aforesaid closure Order issued by the J&K

pollution Control Committee; and

whereas, Hon',ble NGT vide its order dated 21-05-2024in oA 59412022 titled syed

Riyaz V/s UT oi Jammu and Kashmir directed the Member Secretary J&K Pollution Control

Committee to impose Environmental Compensation upon the violators; and

whereas, Divisional officer, Pollution control committee Jammu South vide letter

dated 29-07-2024 has recommended for levy of Environmental Compensation for 77days

w.e.f. 15-04-2024 to 30-06-2024 during which the Brick Kiln remained functional without

consent from the J&K PCC and bereft oiZig Zag Technology as per the Notificatron No GSR

895(E) dated 15-12-2023 issued by MoEF&CC;and;

Whereas,RegionalDirector,PollutionControlCommitteeVideletterNo,
pcctRDJt2o24l1049-50 dt. 31-07-2023 also confirmed the report of the Divisional officer.

Pollution Control Committee Jammu (South) and accordingly recommended for levying of

Environmental ComPensation and;

whereas, the case was forwarded to the Technical Advisory committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and-evaluation of

Environmentil Compensation, which recommended levying of Environmental Compensation

for a period of 77 days w.e.f 15-04-2024 to 30-06-2024(as per the format submitte_d by D o
Jammu, South) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand
and two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines

framed in this behalf ; and

whereas, notice for levying of Environmental compensation was served upon

M/s B.D. Gupta & sons, Brick Kiln Brick Kiln, village sarore Kothey Bishnah-
District Jammu, vide No. JKPCC/NGT(O.A. 59412022110241501-504 dated 03-08-2024 ,

with the direction to show cause within 1O days, as to why Environmental Compensation be

not levied, which the unit holder failed to respond.

g60" {'-
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Encl:_Environmentarcompensationcarcurarionsheer. 
(Gh"."h#klEgms
-lvlember Secretary r? g.et
SJKPCC, Jammu.

No. JK PCC//EC/75416701024Dr 11 -oa-zoza
Copy to the:-

tl. Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is
not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental compensation

$) Divisional Officer, Pollution Control Committee, Jammu (South) for information
and necessary action, with the direction that in case the unit holder fail to deposrt
the Environmental Compensatron afler the expiry of 30 days.

'til. tlc weo site JK Pollution Control Committee, Jammu for uploading the same.

\y. Sh.Vinod Gupta, Prop. M/s B.D. Gupta & sons, Brick Kiln Brick Kiln, village
Village Sarore Kothey Bishnah-District Jammu for information and compliance

l:-r-\s

Now, therefore, Environmental Compensation amounting to
Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only)is hereby levied upon M/s B-D. Gupta & Sons, Brick Kiln Brick Kiln, Village
Sarore Kothey Bishnah-District Jammu for the default period. The owner of the
Brick Kiln is directed to deposit a sum of Rs.4,8'1,250/=(Rupees Four lakh eighty
one thousand and two hundred fifty only) in lhe Environmental Compensation
Fund Account No. 0023040510000001 of the JK Pollution Control Committee in J&K
Bank Ltd. within 30 days from the date of issuance of this order

ln case of default to pay Environmental Compensation in due time the violator
is liable to pay Envrronment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2nd,3'd and 4rh quarter respectively as per the guidelines of Environmental
Compensation issued byCentral Polluton Control Board (CPCB)and violatorwill not
be allowed to operate.

'As approved by the Competent Authority'.
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frnt{* ?
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Complex
Transpod Nagar, Jammu,'180 006

ORDER No. :

Dated :

il
Tel 0191-2476927i mai membersecrelamkspcb@gmal com

\o -.lx Pcc ot 2024

t''l -oa-zoz+

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 314 JKPCC of 2024 daled 15-02-2024 for being operational
without the mandatory consent from the Committee and bereft ol Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directedthe Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu South vide letter
dated 30-07-2024 has recommended for levy of Environmental Compensation for 77days
w.e.f. '15-04-2024 to 30-06-2024 during which the Brick Kiln remained functional without
consent from the J&K PCC and bereft of Zig Zag Technology as per the Notification No. GSR
895(E) dated 15-12-2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCClRDJl2024l1049-50 d|.31-07-2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (South) and accordingly recommended for levying of
Environmental Compensation and;

Whereas, the case was forwarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 77 days w.e.f. 15-04-2024 to 30-06-2024(as per the format submitted by D.O.
Jammu, South) amounting to Rs.4,8'1,250/=(Rupees Four lakh eighty one thousand and
two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed in
this behalf , and

Wher..as, notice for levying of Environmental compensation was served upon M/s Guru
Teg Bhadur Brick Kiln, Badyal Brahmana, R.s.Pura -District Jammu,vide No.
JKPCC/NGT(O.4. 59412022110241493-96 dated 03-08-2024 , with the direction to show
cause within 10 days, as to why Environmental Compensation be not levied, which the unit
holder failed to respond.

*vu'

Silk Factory Road
Rajbagh, Srinagar, 190 008

Subject:- Levying of Environmental Gompensation on M/s Guru Teg Bhadur Brick
Kiln, Badyal Brahmana, R.s.Pura -District Jammu
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Now, therefore, Environmental Compensation amounting to

Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) is hereby levied upon M/s Guru Teg Bhadur Brick Kiln' Badyal Brahmana'

R.s:Pura -District Jammu for the default period. The owner of the Brick Kiln is directed
to deposit a sum of Rs.4,81,250/=(Rupees Four lakh eighty one thousand and
two hundred fifty only) in lhe Envhonmental CompensationFund AccountNo'
OO23O4O51OOOOOO, of the JK Pollution Control Committee in J&K Bank Ltd. within 30

days from the date of issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
rs liable to pay Environment Compensation by (2) two times, (4)four times '(8) Eight

times for 2id,3'd and 4th quarter respectively as per the guidelines of Environmental

Compensation issued by Central Pollution Control Board (CPCB) and violator will not

be allowed to operate.

'As approved by the Competent Authority'

Encl:-Environmentalcompensationcalculationsheet a)4<Ae*<-
( Gh ansha-m Sinq h ), J KAS

,.Member Secretary l). g. )t
\JKPCC Jammu.

No. JK Pcc//Ec/7541 670/0241\l-\ 1.1

Dt. l'1 -08-2024
Copy to the -
i. Regional Director, Pollution Control Committee, Jammu for information and

necessary action, with the direction that incase Environmental Compensation rs

not deposited by the violator in time, he/she will issue show cause notice to the

defaulter and follow proceeding of recovery of Environmental Compensation.
ii Divisional Officer. Pollution Control Committee, Jammu (South) for information

and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.

iii. l/c Web site JK Pollution Control Committee, Jammu for uploading the same.

iv. Shri Swaran Singh, Prop. M/s Guru Teg Bhadur Brick Kiln, Badyal Brahmana,

R.s.Pura -District Jammu for information and compliance.
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Jammu and Kashmir Pollution Control Committee
Pa.rvesh Bhavar Fo est Corolex ll S' \ Faclo'y Road
Transport Nagar Jammu, t8o'ooo ll naloagn. S'r nagar. 190 008 Subject:-

Te.0191.2476327 mal membeBecrehrykspcb@gmar corn LeVying
of Environmental Compensation on M/s Zamindara Brick Kiln, Village
Badyal Brahmana,R.S.Pura -District Jammu.

oRDER No. : ll - JK Pcc ol 2024
Dated : l't -oa-zoza

gd^b-

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively; and

Whereas, the Brick Kilnwas ordered to be closed by the J&K Pollution Control
Committee vide Order No. 322 JKPCC of 2024 dated '15-02-2024 for being operational
without the mandatory consent from the Committee and bereft ot Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC, and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024 in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu South vide letter
dated 29-07-2024 has recommended for levy of Environmental Compensation for 59 days
w.e.f. 03-05-2024 to 30-06-2024 during which the Brick Kiln remained functional without
consent from the J&K PCC and bereft ol Zig Zag Technology as per the Notification No. GSR
895(E) dated 15-12-2023 issued by MoEF&CC; and,

Whereas, Regional Director, Pollution Control Committee vide letter No.

PCClRDJl2024l1049-50 d|.31-07-2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (South) and accordingly recommended for levying of
Environmental Compensation and,

Whereas, the case was forwarded to the Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 59 days w e.f. 03-05-2024 to 30-06-2024 (as per the format submitted by D.O
Jammu, South) amounting to Rs.3,58,750/=(Rupees Three lakh Sixty Eight thousand and
Seven hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed
in this behalf ; and

Whereas, notice for levying of Environmental compensation was served upon M/s
Zamindara Brick Kiln, Village Badyal Brahmana, R.S. Pu ra-District Jammu,vtde No'
JKPCC/NGT(O.A. 59412022110241485-88 dated 03-08-2024 , with the drrection to show
cause within 10 days, as to why Environmental Compensation be not levied, which the unit

holder failed to respond.
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Now, therefore, Environmental Compensation amounting to
Rs.3,68,750/=(Rupees Three lakh Sixty Eight thousand and Seven hundred fifty only)is
hereby levied upon M/s Zamindata Brick Kiln, Village Badyal Brahmana,R.S.Pura -
District Jammu for the default period.The owner of the Brick Kiln is directed to
deposit a sum of Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two
hundred fifty only) in the Environmental CompensationFund AccountNo.
0023040510000007 of the JK Pollution Control Committee in J&K Bank Ltd. within 30
days from the date of issuance of this order.

ln case of default to pay Environmental Compensation in due time, the violator
is liable to pay Environment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2nd,3'd and 4th quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'.

Encl:.Environmental Compensation calculation sheet. e6kkte--e-
(Ghansham Singh) JKAS
o l\/lember Secretary I ).8.7,1
tJKPcc, Jammu.

No. JK PCC//EC/754167 01024
Dt. 1'1 -08-2024
Copy to'the:-

l\s-n
Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is
not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.
Divisional Officer, Pollution Control Committee, Jammu (South) for information
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.
l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
Smt. Ravinder Kour, Prop. M/s Zamindara Brick Kiln, Village Badyal
Brahmana,R,S.Pura for information and compliance.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Cgmplex
Transport Nagar. Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008il

Tel-0191-2476927i mail-membeEecretaryjkspcb@gmail com

Subject:- Levying of Environmental Compensation on M/s Ganesh Brick Kiln,
Purkhoo Mishriwala -District Jammu.

oRDER No. : lL -.tx Pcc ol 2024
Dated : l"l -08-202a

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively, and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No 284 JKPCC of 2024 dated 15-02-2024 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024 in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu South vide letter
dated 30-07-2024 has recommended for levy of Environmental Compensation for 77days
w.e.f . 'l.4-04-2024 to 30-06-2024 during which the Brick Kiln remained functional without
consent from the J&K PCC and bereft of Zig Zag Technology as per the Notification No. GSR
895(E) dated 15-12-2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.

PCClRDJl2lz ll 049-50 dt 31-07-2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (South) and accordingly recommended for levying of
Environmental Compensation and;

Whereas, the case was foMarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Envtronmental Compensation
for a period of 77 days w e t. 14-04-2024 to 30-06-2024(as per the format submitted by D.O.
Jammu, South) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand and
two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed in
this behalf , and

Whereas, notice for levying of Environmental compensation was served upon M/s
Ganesh Brick Kiln, Purkhoo Mishriwala -District Jammu.,vide No. JKPCC/NGT/(O.A.
59412022)10241536-538 dated 03-08-2024, with the direction to show cause within 10 days,
as to why Environmental Compensatron be not levied, which the unit holder failed to respond.

*u-L-
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Now, therefore, Environmental Compensation amounting to
Rs.4,81,2so/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) is hereby levied upon M/s Ganesh Brick Kiln, Purkhoo Mishriwala .District
Jammu for the default period. The owner of the Brick Kiln is directed to deposit a sum
of Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) in the Environmental Compensation Fund Account No. 0023040510000001
of the JK Pollution Control Committee in J&K Bank Ltd. within 30 days from the date
of issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
is liable to pay Environment Compensation by (2) two times, (4xour times ,(8) Eight
times for 2nd,3'd and 4rh quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'.

Encl:-Environmental Compensation calculation sheet

No. JK PCCilEC/754167 01024Dt ll -oa-zoza
Copy to the:-

Itlt-sL

i. Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is

not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.

ii. Divisional Officer, Pollution Control Committee, Jammu (South) for information

and necessary action, with the direction that in case the unit holder fail to deposit
the Environmental Compensation after the expiry of 30 days.

iii. lic Web site JK Pollution Control Committee, Jammu for uploading the same
iv. Shri Rattan Lal, Prop. M/s Ganesh Brick Kiln, Purkhoo Mishriwala 'District

Jammu for information and compliance.

d6u4,4+-*2-
(chanshe.m Sin!h),JKAS

-l\4ember Secretary r )' € ')+
$Jxecc,Jammu.
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Jammu and Kashmir Pollution Control Committee
Par.vesh Blavan Forest Como'ex ll Srtl factory Roao
Transpon Naga' Jamrru. '180 006 ll Ralbagh Snnagar 190008

Tel - 01 91 -2476927, mail - membe6ecretarylkspcb@g mail com

Subject:- Levying of Environmental Compensation on M/s New Jagdambay Brick
Kiln, village Malpur Bathera-District Jammu

ORDER No. :

Dated :

whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the

Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively; and

whereas, the Brick Kilnwas ordered to be closed by the J&K Pollution control
committee vide order No. 11 JKPCC ot 2024 dated 03-04-2024 for being operational

without the mandatory consent from the Committee and bereft of Zig Zag Technology as per

the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the

unit holder was found to have resumed operatlon without mandatory consent of the J&K

Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024 in OA 59412022 titled Syed

Riyaz V/s UT of Jammu and Kashmir directedthe Member Secretary J&K Pollution Control

Committee to impose Environmental Compensation upon the violators; and

whereas, Divisional officer, Pollution control committee Jammu South vide letter

dated 30-07-2024 has recommended for levy of Environmental Compensation for 77days
w.e.f. 14-04-2024 to 30-06-2024 during which the Brick Kiln remained functional without

consent from the J&K PCC and bereft ot Zig Zag Technology as per the Notification No. GSR

895(E) dated 15-12-2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No
pCCtRDJl2O24l1049-50 dt. 31-07 -2023 also confirmed the report of the Divisional Officer,

Pollution Control Committee Jammu (South) and accordingly recommended for levying of

Environmental Compensation and,

whereas, the case was forwarded to the Technical Advisory committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and_evaluation of

Environmentil Compensation, which recommended levying of Environmental Compensation
for a period of 77 days w.e.l. 14-04-2024 to 3o-06-2024(as per the format submitted by D.O

Jammu, South) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand and

two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed in

this behalf ; and

whereas, notice for levying of Environmental compensation was served upon M/s New

Jagdambay Brick Kiln, village Malpur Bathera-District Jammu,vide No'

JKFCC/NGf(O.A. Sg4l2O22ltO24/536-538 dated 03-08-2024 , with the direction to show

cause within iO Oays, as to why Environmental Compensation be not levied, which the unit

holder failed to respond.

eg^!-

l\
rl

- JK PCC ol 2024
-08-2024
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Now, therefore, Environmental Compensation amounting to
Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) is hereby levied upon M/s New Jagdambay Brick Kiln, village Malpur
Bathera-District Jammu for the default period. The owner of the Brick Kiln is directed
to deposit a sum of Rs.4,81,250/=(Rupees Four lakh eighty one thousand and
two hundred fifty only) in lhe Environmental Compensation Fund Account No.
OO23O4O51OOOOOO1 of the JK Pollution Control Committee in J&K Bank Ltd. within 30

days from the date of issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
is liable to pay Envrronment Compensation by (2) two times, (4)four times '(8) Eight

limes for 2nd,3'd and 4th quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not

be allowed to operate.

'As approved by the Competent Authority'.

a6U{4r--4-
(Ghanshfm Singh),JKAS

- Member Secretary li .e.)4
QLKPcc. Jammu.

Encl:-Environmental compensation calculation sheet.

No. JK Pcc//Ec/7541670i024lS] - f6
Dt l'7 -08-2024
Copy to the:-
i. Regional Director, Pollution Control Committee, Jammu for information and

necessary action, with the direction that incase Environmental Compensation is

not deposited by the violator in time, he/she will issue show cause notice to the

defaulter and tollow proceeding of recovery of Environmental Compensation.
ii. Divisional Officer, Pollution Control Committee, Jammu (South) for information

and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.

iii. l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
iv. Shri Angrez Singh, Prop. M/s New Jagdambay Brick Kiln, village Malpur

Bathera-District Jammu for information and compliance
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan Forest Complex
Transport Nagar Jammu,'180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008il

Tel-0191 2476927: mal- membersecretaMkspcb@gmai com

Subject:- Levying of Environmental Compensation on M/s Jai Kiln, Village Manyal

Brahmana -District Jammu.

oRDER No. : l\ -.tx Pcc ot 2024
Dated : li -08-2024

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Arr (Prevention and Control of
Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 260 JKPCC of 2024 daled 10-02-2024 for being operational
without the mandatory consent from the Committee and bereft ol Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operatton without mandatory consent of the J&K
Pollution Control Committee ih violation of the aforesaid closure Order issued by the J&K
pollution Control Commrttee; and

Whereas, Hon'ble NGT vide its order dated 2'1-05-2024in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directedthe Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu North vide letter
dated 30-07-2024 has recommended for levy of Environmental Compensation for 77days
w.e.f. 14-04-2024 to 30-06-2024 during which the Brick Kiln remained functional without
consent from the J&K PCC and bereft ol Zig Zag Technology as per the Notification No. GSR
895(E) dated 15-12-2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.

PCClROJl2024l1049-50 dl 31-07 -2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (North) and accordingly recommended for levying of
Environmental Compensation and;

Whereas, the case was forwarded to the Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 77 days w.e.f . 14-04-2024 to 30-06-2024(as per the format submitted by D.O.
Jammu, South) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand and
two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed in

this behalf ; and

Whereas, notice for levying of Environmental compensation was served upon M/s Jai
Kiln, Village Manyal Brahmana -District Jammu, vide No. JKPCC/NGT(O.A.
59412022)10241517-20 dated 03-08-2024, with the direction to show cause within 10 days, as
to why Environmental Compensation be not levied, which the unit holder failed to respond.

SFU.,L-
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Encl:-Environmental compensation calculation sheet

r
No. JK PCC//EC/7541670t024
Dt. t't -08-2024
Copy to the:-
i. Regional Director, Pollution Control Committee, Jammu for information and

necessary action, with the direction that incase Environmental Compensation rs

not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.

ii. Divisional Officer, Pollution Control Committee, Jammu (North) for information
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.

iii. l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
iv. Shri Jeevan Nand Mahajan, Prop. M/s Jai Kiln, Village Manyal Brahmana -

Oistrict Jammu -District Jammu for information and compliance.

*W+*+-
(GhanshSm Singh),JKAS

-Member Secretary l? .6 .)
tJKPCC, Jammu.

lSr- 6o

Now, therefore, Environmental Compensation amounting to
Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) is hereby levied upon M/s Jai Kiln, Village Manyal Brahmana -District Jammu -
District Jammu for the default period.The owner of the Brick Kiln is directed to
deposit a sum of Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two
hundred fifty only) in the Environmental CompensationFund AccountNo.
002304051000000, of the JK Pollution Control Committee in J&K Bank Ltd. within 30
days from the date of issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
rs liable to pay Environment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2nd,3'd and 4rh quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'.
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Jammu and Kashmir Pollution Control Committee

Par,vesh Bhavan Fo'esl Complex ll S rx Factory Roao
Trarspon Nagar Jarr.rlJ 180 006 ll Ralbagh Snnagar. '90 008

lel A191-2476921 mail - membersecrela ryikspcb@gnr a I com

Subject:- Levying of Environmental Compensation on M/s Kailashpati Brick Kiln,
Village Bawa Talab Akhnoor Road-District Jammu.

oRDER No. : l$ -.tx Pcc ot 2024
Dated : [ -08-2024

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 287 JKPCC of 2024 dated '15-02-2024 for being operational
without the mandatory consent from the Committee and bereft ol Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu North vrde letter
dated 30-07-2024 has recommended for levy of Environmental Compensation for 77days
w.e.f 14-04-2024 to 30-06-2024 during which the Brick Kiln remained functional without
consent from the J&K PCC and bereft of Zig Zag Technology as per the Notification No GSR
895(E) dated 15-12-2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCClRDJl2024l1049-50 dt 31-07 -2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Jammu (North) and accordingly recommended for levying of
Environmental Compensation and;

Whereas, the case was fonruarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 77 days w.e.f .14-04-2024 to 30-06-2024(as per the format submitted by D.O
Jammu, North) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand and
two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed in
this behalf ; and

Whereas, notice for levying of Environmental compensation was served upon M/s
Kailashpati Brick Kiln, Village Bawa Talab Akhnoor Road-District Jammu, vide No.
JKPCC/NGT(O.A. 59412022110241521-24 dated 03-08-2024 , with the direction to show
cause withrn 10 days, as to why Environmental Compensation be not levied, which the unrt
holder failed to respond.

c5le,.L
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Encl:-Environmental compensation calculation sheet' ,bWe-*1-
(Ghansham Singh) JKAS

CMember Secretary r ).G.;I+
"FJKPCC, Jammu.

No. JK PCC//EC/754167 01024
Dt ll -08-2024
Copy to the:-

Itl-sr
Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is

not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.
Divisional Otficer, Pollution Control Committee, Jammu (North) for information
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.
l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
Shri Pritam Singh, Prop. M/s Kailashpati Brick Kiln, Village Bawa Talab
Akhnoor Road-Oistrict Jammu for information and compliance.

Now, therefore, Environmental Compensation amounting to
Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) is hereby levied upon M/s Kailashpati Brick Kiln, Village Bawa Talab Akhnoor
Road-District Jammu for the default period.The owner of the Brick Kiln is directed to
deposit a sum of Rs.4,8'1,250/=(Rupees Four lakh eighty one thousand and two
hundred fifty only) in the Environmental compensation Fund Account No.
002304051000000, of the JK Pollution Control Committee in J&K Bank Ltd. within 30

days from the date of issuance of this order.

ln case of default to pay Environmental Compensation in due time, the violator
rs liable to pay Envtronment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2nd.3'd and 4th quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not

be allowed to operate.

'As approved by the Competent Authority'.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest ComPlex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008il

I e - A191-2476927 ma I - membeBecretarylkspcb@gmail com

subject:- Levying of Environmental compensation on M/s Abhi Brick Kiln, village

Gandu Chak Mandal-District Jammu.

I
I

6I - JK PCC of 2024
-08-2024

whereas, no industrial unit can be installed or put in operation, without prior consent

of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the

Water (Prevention and Control of Pollution) Acl 1974 and Air (Prevention and Control of

Pollution) Act, 1981 respectively, and

whereas, the Brick Kiln was ordered to be closed by the J&K Pollution control

Committee vide Order No. 36 JKPCC ot 2024 dated 04-04-2024 for being operational

without the mandatory consent from the Committee and bereft of Zig zag Technology as per

the Notification No. GSR 895(E) dated 15'12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the

unit holder was found to have resumed operation without mandatory consent of the J&K

Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K

pollution Control Committee; and

whereas, Hon',ble NGT vide its order dated 2'1-05-2024 in oA 59412022 titled syed

Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control

Committee to impose Environmental Compensation upon the violators' and

whereas, Divisional officer, Pollution control committee Jammu North vide letter

dated 30-07-2024 has recommended for levy of Environmental Compensatron for 77days
w.e.f. 14-04-2024 to 30-06-2024 during which the Brick Kiln remained functional without

consent from the J&K PCC and bereft of Zig Zag Technology as per the Notification No GSR

895(E) dated 15-12-2023 issued by MoEF&CC,and;

Whereas, Regional Director, Pollution Control Committee vide letter No'
pCClRDJt2O24l'l049-50 dt. 31-07 -2023 also confirmed the report of the Divisional Officer,

Pollution Control Committee Jammu (North) and accordingly recommended for levying of

Environmental Compensation and,

whereas, the case was forwarded to the Technical Advisory committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and evaluation of

Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 77 days w.e.l. ,14-04-2024 to 30-06-2024(as per the format submitted by D.o.
Jammu, North) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand and
two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed in

this behalf ; and

Whereas, notice for levying of Environmental compensation was seryed upon M/s Abhi
Brick Kiln, Village Gandu Chak Mandal-District Jammu.-District Jammu, vide No.

JKPCC/NGT(O.A. 594t2022110241529-32 dated 03-08'2024 , with the direction to show
cause within 10 days, as to why Environmental Compensation be not levied, which the unit

holder failed to respond.

ORDER No. :

Dated :

*V-r_
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Now, therefore, Environmental Compensation amounting to
Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) is hereby levied upon M/s Abhi Brick Kiln, Village Gandu Chak Mandal-District
Jammu Road-District Jammu for the default period.The owner of the Brick Kiln is
directed to deposit a sum of Rs.4,81,250/=(Rupees Four lakh eighty one thousand
and two hundred fifty only) in lhe Environmental Compensation Fund Account
No. 0023040510000001 ol lhe JK Pollution Control Committee in J&K Bank Ltd.
within 30 days from the date of issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
is liable to pay Environment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2nd,3'd and 4th quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'.

Encl:-Environmental compensation calculation sheet.

- lvlember Secretary )l .9.)b

No. JK pcc//Ec/7s4 r 670/024 / 6E- 68 $lxecc Jammu' -'''

Dt. l'J -08-2024 |
Copy to the:-
i. Regional Director, Pollution Control Committee, Jammu for information and

necessary action, with the direction that incase Environmental Compensation is
not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.

ii. Divisional Officer, Pollution Control Committee, Jammu (North) for information
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.

iii. lic Web site JK Pollution Control Committee, Jammu for uploading the same.
iv. Shri Pawan Kumar, Prop. M/s Abhi Brick Kiln, Village candu Chak Mandal-

District Jammu -District Jammu for information and compliance.

*1,&-.*-
(Ghansham Sihgh),JKAS

1684



il,q{ -tL
Jammu and Kashmir Pollution Control Committee

190 008

Subject:- Levying of Environmental Gompensation on M/s Shiv Shakti Brick Kiln,
Village Nagbani-District Jammu.

oRDER No. , \'l -.rx Pcc ot 2024
Dated : l'] -08-2024

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Ajr (Prevention and Control of
Pollution) Act, '1981 respectively; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 54 JKPCC ot 2024 dated 04-04-2024 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee, and

Whereas, Hon'ble NGT vide its order dated 21-05-2024 in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu North vide letter
dated 30-07-2024 has recommended for levy of Environmental Compensation for 77days
w e t. '14-04-2024 to 30-06-2024 during which the Brick Kiln remained functional without
consent from the J&K PCC and bereft ol Zig Zag Technology as per the Notification No. GSR
895(E) dated 15-12-2023 issued by MoEF&CC,and,

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCClRDJl2024l1049-50 dt.31-07-2023 also confirmed the report of the Divisronal Officer,
Pollution Control Committee Jammu (North) and accordingly recommended for levying of
Environmental Compensation a nd,

Whereas, the case was forwarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 77 days w.e l. 14-04-2024 to 30-06-2024(as per the format submitted by D O.
Jammu, North) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand and
two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed in
this behalf ; and

Whereas, notice for levying of Environmental compensation was served upon M/s Shiv
Shakti Brick Kiln, Village Nagbani-District Jammu, vide No. JKPCC/NGT(O.A.
59412022110241525-28 dated 03-08-2024 , with the direction to show cause within 10 days, as
to why Environmental Compensation be not levied, which the unit holder failed to respond.

Panvesh Bhavan. Forest Comple\ ll S,lk Factory Road
Transpon Nagar Jammu 180 006 ll Ralbagh. Srinagar

Tel - 01 91'2476927; mail - membersecretarykspcb@gmail com
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Now, therefore, Environmental Compensation amounting to
Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) is hereby levied upon M/s Shiv Shakti Brick Kiln, Village Nagbani-District
Jammu for the default period. The owner of the Brick Kiln is directed to deposit a sum
of Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) in the Environmental Compensation Fund Account No.0023040510000001
of the JK Pollution Control Committee in J&K Bank Ltd. within 30 days from the date
of issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
is liable to pay Environment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2nd,3'd and 41h quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and vtolator will not
be allowed to operate.

'As approved by the Competent Authority'.

e$ip{ed€,-^c-
(Ghansham Singh),JKAS

Member Secreta

$txecc, Jammu.
ry t) .6.a1

No. JK PCC//ECl7 5416701024
Dt \l -08-2024
Copy to the:-

/b1-l>
Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is
not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation,
Divisional Officer, Pollution Control Committee, Jammu (North) for information
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.
l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
Shri Karan Singh, Prop. M/s Shiv Shakti Brick Kiln, Village Nagbani-District
Jammu for information and compliance,

Encl:-Environmental Compensation calculation sheet.
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Jammu and Kashmir Pollution Control Committee
Paflvesh Bhavan Forest Complex
Transport Nagar, Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar 190 008

Tel - 0191-2476927: mail - mernbersecrelaryjkspcb@gmail com

Subject:- Levying of Environmental Compensation on M/s Shree Ganesh Brick Kiln,
Village Kangrial Dayaran-District Jammu.

oRDER No. , lR -.lx Pcc ot 2024
Dated : \'l -08-202a

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, '1981 respectively; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 310 JKPCC of 2024 dated 15-02-2024 for being operational
without the mandatory consent from.the Committee and bereft of Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee, and

Whereas, Hon'ble NGT vide its order dated 21-05-2024 in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Jammu North vide letter
dated 30-07-2024 has recommended for levy of Environmental Compensation for 77days
w.e.f. 14-04-2024 to 30-06-2024 durang which the Brick Kiln remained functional without
consent from the J&K PCC and bereft of Zig Zag Technology as per the Notification No GSR
895(E) dated 15-12-2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCClRDJl2024l1049-50 dl. 31-07 -2023 also confirmed the report of the Divisional Officer,
Pollution control committee Jammu (North) and accordingly recommended for levying of
Environmental Compensation and,

Whereas, the case was forwarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental compensation, which recommended levying of Environmental compensation
for a period of 77 days w.e.t. 14-04-2024 to 30-06-2024(as per the format submitted by D.o.
Jammu, North) amounting to Rs.4,81,250/=(Rupees Four lakh eighty one thousand and
two hundred fifty only) in terms of the directions of Hon'ble NGT and guidelines framed in
this behalf ; and

Whereas, notice for levying of Environmental compensation was served upon M/s
Shree Ganesh Brick Kiln, Village Kangrial Dayaran-District Jammu, vide No.
JKPcc/NGT(o.A. 59412022110241513-16 dated 03-08-2024 , with the direction to show
cause within '10 days, as to why Environmental compensation be not levied, which the unit
holder failed to respond.

ll
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Now, therefore, Environmental Compensation amounting to
Rs.4,81,250/=(Rupees Four lakh eighty one thousand and two hundred fifty
only) is hereby levied upon M/s Shree Ganesh Brick Kiln, Village Kangrial Dayaran-
District Jammu for the default period. The owner of the Brick Kiln is directed to deposit
a sum of Rs.4,8'1,250/=(Rupees Four lakh eighty one thousand and two hundred
fifty only) in lhe Enyironmental Compensation Fund Account No.
002304051000000, ofthe JK Pollution Contro Committee in J&K Bank Ltd. within 30
days from the date of issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
is liable to pay Environment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2nd,3d and 4rh quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'.

Encl:-Environmental Compensation calculation sheet, qelPQtt,,--+
(Ghansham SInqhT JKAS

-Member 
SecretaryJ €.;

\jKPCC, Jammu. +

No. JK PCC//ECr541670102
Dt. 1l -08-2024
Copy to the:-

ol'tt-le

i. Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is
not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.

ii. Divisional Officer, Pollution Control Committee, Jammu (North) for information
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.

iii. l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
iv. Prop. M/s Shree Ganesh Brick Kiln, Village Kangrial Oayaran-District Jammu for

information and compliance.
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th,,tl-- l8
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan Forest Complex
Transport Nagar Jammu, 180 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

- JK PCC ol 2024
-08-2024

Whereas, no rndustrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 273 JKPCC of 2024 daled 15-02-2024 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology as per
the Notification No GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024 in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba South has
recommended for levy of Environmental Compensation for 80 days w.e.f. 15-04-2024 to
04-07 -2024 during which the Brick Kiln remained functional without consent from the J&K
PCC and bereft of Zig Zag Technology as per the Notification No. GSR 895(E) dated 1 5-12-
2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.

PCClRDJl2024l1049-50 dt 31-07 -2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Samba (South) and accordingly recommended for levying of
Environmental Compensation and;

Whereas, the case was forwarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 80 days w.e.f . 15-04-20241o 04-07-2024(as per the format submitted by D.O.
Samba South) amounting to Rs.5,00,000/=(Rupees Five lakh only) in terms of the
directions of Hon'ble NGT and guidelines framed in this behalf ; and

Whereas, notice for levying of Environmental compensation was seryed upon M/s
Mazdoor Kissan Brick Kiln, Village Patli Morh Samba-District Samba, vide No.
JKPCC/NGT(O.A. 59412022)1024/555-58 dated 03-08-2024 , with the direction to show
cause within 10 days, as to why Environmental Compensation be not levied, which the unit
holder failed to respond.

ORDER No. :

Dated i

tg
rl

9&i./.^0---

il
Te 0191-2476927 mail membersecreta ryikspcb@gma I com

Subject:- Levying of Environmental Compensation on M/s Mazdoor Kissan Brick
Kiln, Village Patli Morh Samba-District Samba
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Now, therefore, Environmental Compensation amounting to
Rs,5,00,000/=(Rupees Five lakh only) is hereby levied upon M/s Mazdoor Kissan Brick
Kiln, Village Patli Morh Samba-District Samba for the default period The owner of the
Brick Kiln is directed to deposit a sum of Rs.5!00,000/=(Rupees Five lakh only) in the
Environmental compensation Fund Account No. 002304051000000, of the JK
Pollution Control Committee in J&K Bank Ltd. within 30 days from the date of
issuance of this order.

ln case of default lo pay Environmental Compensation rn due time, the violator
rs liable to pay Environment Compensation by (2) two times, (4)four times ,(8) Eight
trmes for 2nd,3'd and 4th quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'

Encl:-Environmental Compensation calculation sheel &uy'<--!-
(cha nsha m Si-nsl ), J KAS

fy-"#s::Tlif','|?'s 
rr

No. JK PCC//EC,7541 67 0 lO24
Dt. l'1 -oa-zoz+
Copy to the:-

f 
ir-ro

Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is

not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.
Divisional Officer, Pollution Control Committee, Samba (South) for information
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.
l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
Shri Surinder Gupta, Prop M/s Mazdoor Kissan Brick Kiln, village Patli Morh
Samba-District Samba for information and compliance.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Complex
Transport Nagar Jammu 180 006

Silk Factory Road
Ratbagh, Srinagar, 190 008

Tei ' 01 91 -2476927 i rnail - membersecretaryjkspcb@gmail com

Subject:- Levying of Environmental Compensation on M/s Om Brick Kiln, Village
Trilokpur Bandrali Samba-District Samba.

ORDER No. , !6 -.Jx pc} oI zo24
Dated : \l -oa-zoza

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 198'l respectively, and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 271 JKPCC of 2024 dated 'l.5-02-2024 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024 in OA 594t2022 titted Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba South has
recommended for levy of Environmental Compensation for 98 days w.e.f. 2O-03-2024 lo
04-07 -2024 during which the Brick Kiln remained functional without consent from the J&K
PCC and bereft of Zig Zag Technology as per the Notification No. GSR 89S(E) dated i 5-1 2-
2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCC/RDJ1202411049-50 dt. 31-07 -2023 also confirmed the report of the Divisional Officer,
Pollution control committee samba (south) and accordingly recommended for levying of
Environmental Compensation and;

Whereas, the case was foMarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollutton Control Committee for expert assessment and evaluation of
Environmental compensation, which recommended levying of Envrronmental compensation
for a penod of 98 days w.e.f . 28-03-20241o 04-07 -2024(as per the format submitted by D.o.
samba south) amounting to Rs.6,21,500/=(Rupees Six lakh rwenty one Thousand five
Hundred only) in terms of the directions of Hon'ble NGT and guidelines framed in this behalf
;and

whereas, notice for levying of Environmental compensation was served upon M/s om
Br!9k Kiln, Village Trilokpur, Bandrali, Samba -District Samba, vide No.
JKPcc/NGT(o.A. 59412022)t024lss9-62 dated 03-08-2024 , with the direction to show
cause within 10 days, as to why Environmental compensation be not levied, which the unit
holder failed to respond.

lt
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No. JK PCC//EC/7541670t024
Dt. \J -oB-2024
Copy to the:-
i. Regional Director, Pollution Control Committee, Jammu for information and

necessary action, with the direction that incase Environmental Compensation is
not deposjted by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensatjon.

ii. Divisional Officer, Pollution Control Committee, Samba (South) for information
and necessary action, with the direction that in case the unit holder fail to deposit
the Environmental Compensation after the expiry of 30 days.

iii. l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
iv. Shri Om Parkash cupta, Prop M/s Om Brick Kitn, Vi age Trilokpur Bandrati

Samba -Oistrict Samba for information and compliance.

Now, therefore, Environmental Compensation amounting to
Rs.6,21,500/=(Rupees Six lakh Twenty one Thousand five Hundred only) is hereby
levied upon M/s Om B.ick Kiln, Village Trilokpur Bandrali Samba -District Samba for
the default period. The owner of the Brick Kiln is directed to deposit a sum of
Rs.5,2'l ,soo/=(Rupees Six lakh Twenty one Thousand five Hundred only) in the
Environmental Compensation Fund Account No. 0023040510000001 ot lhe JK
Pollution Control Committee in J&K Bank Ltd. within 30 days from the date of
issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
is liable to pay Environment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2"d,3'd and 4rh quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'.

Encl:-Envi.onmental Compensation calculation sheet.
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Jammu and Kashmir Pollution Control Committee

190 008

Subject:- Levying of Environmental Compensation on M/s New Jai Chichi Mata Brick
Kiln, Village Dabuj Kaka Samba-District Samba.

oRDER No. , )-l -.tx Pcc of 2024
Dated : 11 -oa-zoza

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 268 JKPCC of 2024 dated 15-02-2024 for being operational
without the mandatory consent from the Committee and bereft of Zig Zag Technology as per
the Notification No GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 2'l-05-2024 in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba South has
recommended for levy of Environmental Compensation for 80 days w.e.f. 15-04-2024 to
04-07 -2024 during which the Brick Kiln remained functional without consent from the J&K
PCC and bereft of Zig Zag Technology as per the Notiflcation No. GSR 895(E) dated 15-12-
2023 issued by MoEF&CC;and,

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCClRDJl2024l1 049-50 dt 31-07 -2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Samba (South) and accordingly recommended for levying of
Environmental Compensation and,

Whereas, the case was foMarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 80 days w.e.f . 15-04-2024 to 04-07 -2024(as per the format submitted by D.O.
Samba South) amounting to Rs.5,00,000/=(Rupees Five lakh only) rn terms of the
directions of Hon'ble NGT and guidelines framed in this behalf ; and

Whereas, notice for levying of Environmental compensation was served upon M/s New
Jai Chichi Mata Brick Kiln, Village Dabuj Kaka Samba -District Samba, vide No.
JKPCC/NGT(O.A. 594120221t024t551-554 dated 03-08-2024 , with the direction to show
cause within 10 days, as to why Environmental Compensation be not levied, which the unit
holder failed to respond.

Panvesh Bhavan. Foresl Complex ll Silk Factory Road
Transpon Nagar.,lammu. 180 006 ll Rajbagh. Snnagar

Tel - 01 91 -2476927, mail - membersecreta rykspcb@gmarl com
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Now, therefore, Environmental Compensation amounting to
Rs.5,00,000/=(Rupees Five lakh only) is hereby levied upon M/s New Jai Chichi Mata
Brick Kiln, village Dabui Kaka Samba -District Samba for the default period, The
owner of the Brick Kiln is directed to deposit a sum of Rs.5,00,000/=(Rupees Five lakh
only) in the Environmental Compensation Fund Account No. 0023040510000001
of the JK Pollution Control Committee in J&K Bank Ltd. within 30 days from the date
of issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
is lrable to pay Environment Compensation by (2) two times, (4xour times ,(8) Eight
times for 2"d,3d and 4rh quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'.

Encl:-Environmental Compensation calculation sheet.

rq',"r"nr%6$r,,tii&
,l\4ember Secretary I ) .6. )+
f recc, .tammu.

No. JK PCC//ECi754167 01024
Dt \*1 -oa-zoza
copy to the:-

Fs=u*
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Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the direction that incase Environmental Compensation is
not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.
Divisional Officer, Pollution Control Committee, Samba (South) for information
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.
l/c lveb site JK Pollution Control Committee, Jammu for uploading the same.
Shri Surinder Gupta, Prop. lvl/s New Jai Chichi Mata Brick Kiln, Village Dabuj
Kaka Samba .District Samba for information and compliance.
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Jammu and Kashmir Pollution Contro! Committee
Pafivesh Bhavan Forest Comolex ll Srlh Faclory Road
Transpo"t Nagar Jammu. 180 006 ll Raloagn Srrnagar t 90 008

Tel - 01 91 -2476927. ma I - membeGecreta ryjkspcb@gmail com

Subject:- Levying of Environmental Compensation on M/s Nandi Brick Kiln, Village
Rakh Baroi Samba -District Samba.

ORDER No. : )it- -.lx PCC ot 2024
Dated : \*1 -Oe-ZOzl

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 of the
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively, and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No 275 JKPCC of 2024 dated 15-02-2024 for being operational
without the mandatory consent from the Committee and bereft ot Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024 in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba South has
recommended for levy of Environmental Compensation for 80 days w.e.f. 15-04-2024 to
04-07 -2024 during which the Brick Kiln remained functional without consent from the J&K
PCC and bereft of Zig Zag Technology as per the Notification No. GSR 895(E) dated '15-12-

2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCClRDJl2024l1049-50 dl. 31-07-2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Samba (South) and accordingly recommended for levying of
Environmental Compensation and;

Whereas, the case was forwarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 80 days w.e.t. 15-04-2024 to 04-07-2024(as per the format submitted by D.O.
Samba South) amounting to Rs.5,00,000/=(Rupees Five lakh only) in terms of the
directions of Hon'ble NGT and guidelines framed in this behalf ; and

Whereas, notice for levying of Environmental compensation was served upon M/s
Nandi Brick Kiln, Village Rakh Baroi Samba -District Samba, vide No. JKPCC/NGT(O.A.
59412022)10241547-550 dated 03-08-2024 , with the direction to show cause within 1O days.
as to why Environmental Compensation be not levied, which the unit holder failed to respond.

q$l.cle-.*-
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Now, therefore, Environmental Compensation amounting to Rs.5,OO,O0O/=
(Rupees Five lakh only) is hereby levied upon M/s Nandi Brick Kiln, Village Rakh
Baroi Samba -Oistrict Samba for the default period. The owner of the Brick Kiln is
directed to deposit a sum of Rs.5,00,000/= (Rupees Five lakh only) in the
Environmental Compensation Fund Account No. 002304051000000, of the JK
Pollution Control Committee in J&K Bank Ltd. within 30 days from the date of
issuance of this order.

ln case of default lo pay Environmental Compensation in due time, the violator
is liable to pay Envrronment Compensation by (2) two times, (4)four times ,(8) Eight
times for 2"o,3' and 4'n quarter respectively as per the guidelines of Environmental
Compensation issued by Central Pollution Control Board (CPCB) and violator will not
be allowed to operate.

'As approved by the Competent Authority'.

Encl ;_Envi.onmentat compensation catcutation sheer. 
rc r,,"""rr#*.hfl6

No. JK PCC//EC/75 4167 olo24
Dt 11 -oa-zozt
Copy to the -

l*r-qt
-Member Secretary t1 .8. )A
\KPCC, Jammu.

It

Regional Director, Pollution Control Committee, Jammu for information and
necessary action, with the directlon that incase Environmental Compensation is
not deposited by the violator n time he/she wili issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation
Divisional Officer Pollution Control Committee, Samba (South) for informatron
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.
l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
Shri Satish Kumar, Prop lvl/s Nandi Brick Kitn, Vitlage Rakh Baroi Samba .
District Samba for information and compliance.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex
Transport Nagar. Jammu, 180 006

Srlk Factory Road
Rajbagh Srinagar, 190 008

Tel- 0191-2476927; rnail ' membeEecrelaUkspcb@gma com

Subject:- Levying of Environmental Compensation on M/s Vaid Brick Kiln, Village
Rakh Baroi Samba -District Samba.

- JK PCC oi 2024
-08-2024

Whereas, no industrial unit can be installed or put in operation, without prior consent
of the Pollution Control Committee, as warranted under Section 25126 and Section 21 ol lhe
Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, '1981 respectively; and

Whereas, the Brick Kiln was ordered to be closed by the J&K Pollution Control
Committee vide Order No. 21 JKPCC ot 2024 dated 03-04-2024 for being operational
without the mandatory consent from the Committee and bereft ol Zig Zag Technology as per
the Notification No. GSR 895(E) dated 15-12-2023 issued by MoEF&CC; and

Whereas, during the site inspection conducted by the Divisional Officer concerned, the
unit holder was found to have resumed operation without mandatory consent of the J&K
Pollution Control Committee in violation of the aforesaid closure Order issued by the J&K
pollution Control Committee; and

Whereas, Hon'ble NGT vide its order dated 21-05-2024 in OA 59412022 titled Syed
Riyaz V/s UT of Jammu and Kashmir directed the Member Secretary J&K Pollution Control
Committee to impose Environmental Compensation upon the violators; and

Whereas, Divisional Officer, Pollution Control Committee Samba South has
recommended for levy of Environmental Compensation for 80 days w.e.f. 15-04-2024 to
04-07 -2024 during which the Brick Kiln remained functional without consent from the J&K
PCC and bereft of Zig Zag Technology as per the Notification No. GSR 895(E) dated 15-12-
2023 issued by MoEF&CC;and;

Whereas, Regional Director, Pollution Control Committee vide letter No.
PCClRDJl2024l1049-50 dt. 31-07-2023 also confirmed the report of the Divisional Officer,
Pollution Control Committee Samba (South) and accordingly recommended for levying of
Environmental Compensation and,

Whereas, the case was foMarded to the Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation of
Environmental Compensation, which recommended levying of Environmental Compensation
for a period of 80 days w.e.f . 15-04-2024 to 04-07 -2024(as per the format submitted by D.O
Samba South) amounting to Rs.5,00,000/=(Rupees Five lakh only) in terms of the
directions of Hon'ble NGT and guidelines framed in this behalf ; and

Whereas, notice for levying of Environmental compensation was served upon M/s Vaid
Brick Kiln, Village Rakh Baroi Samba -District Samba, vide No. JKPCC/NGT(O.A.
59412022110241543-46 dated 03-08-2024, with the direction to show cause within 10 days, as
to why Environmental Compensation be not levied, which the unit holder failed to respond.

ORDER No. :

Dated :

):q

*,1^L

t4qnp- &9.

-

il
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Now, therefore, Environmental Compensation amounting to Rs.5,00,000/=

(Rupees Five lakh only) is hereby levied upon M/s Vaid Brick Kiln, Village Rakh Baroi

Samba -District Samba for the default period. The owner of the Brick Kiln is directed to
deposit a sum of Rs.5,00,000/= (Rupees Five lakh only) in lhe Environmental
Compensation Fund Account No- 0023040510000001 of lhe JK Pollution Control

Committee in J&K Bank Ltd. within 30 days from the date of issuance of this order'

ln case of default to pay Environmental Compensation in due time, the violator
is liable to pay Environment Compensation by (2) two times, (4)four times ,(8) Eight

times for 2nd,3'd and 4th quarter respectively as per the guidelines of Environmental

Compensation issued by Central Pollution Control Board (CPCB) and violator will not

be allowed to operate.

'As approved by the Competent Authority'

Encl:-Environmental compensation calculation sheet. gblede6--.12-
(Ghansham Singh).JKAS

Member Secretaryl.t . ? .f 4

No JK pccilEct,s 4167oto24lq r-% $lxecc J""''
ot l'l -08-2024
Copy to the:-
i. Regional Director, Pollution Control Committee, Jammu tor information and

necessary action, with the direction that incase Environmental Compensation is

not deposited by the violator in time, he/she will issue show cause notice to the
defaulter and follow proceeding of recovery of Environmental Compensation.

ii. Divisional Ofiicer, Pollution Control Committee, Samba (South) for information
and necessary action, with the direction that in case the unit holder fail to
deposit the Environmental Compensation after the expiry of 30 days.

iii. l/c Web site JK Pollution Control Committee, Jammu for uploading the same.
iv. Shri Ashok Gupta, Prop. M/s Vaid Brick Kiln, Village Rakh Baroi Samba.District

Samba for information and compliance.
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Vasu Yadav
Chairman

fl"rl--
Jammu and Kashmir

Pollution Control Committee
Parivesh Bhavan, Forest Complex
Transpod Nagar, Jammu, 180 006

0'191 - 2472881,2476927 (Faxi

Silk Factory Road
Rajbagh, Srinagar, 190 008

DO No. JKPCC/PS/CH IPF t202413 6tLl
Dale: oG08-2024

The Hon'ble National Green Tribunal, in OA 59412022 titled Syed Riyaz
V/s Union Territory of Jammu and Kashmir & Ors. vide order dated 04-01-
2024 directed as follows:

"All the concemed District Magistrates and the
Superintendents of Police in the UT of Jammu and
Kashmir are directed to ensure that no brick kiln is set
up and operated without obtaining CTE / CTO from
JKPCC and without due compliance with environmental
norms".

ln pursuance of the above, directions were issued under the Air
(Prevention and Control of Pollution) Act, '1981 for closure of all the brick kilns
operating without Consent form J&K Pollution Control Committee and the
respective Deputy Commissioners were asked to enforce the closure orders
dated 1 8-01 -2024, 1 4-02-2024 and 01 -04-2024.

The Divisional Officers of J&K Pollution Control Committee of District
Budgam, Anantnag and Kulgam have now reported that most of the brick kiln
owners have resumed their operations in violation of the directions given by
the Hon'ble NGT and Closure Orders issued by the J&K PCC. The list of
defaulting brick kiln units is appended herewith for your reference.

I would request for your personal indulgence to impress upon the District
Administrations of the respective Districts for ensuring the enforcement of
directions of Hon'ble NGT and Closure Orders issued by J&K Pollution Control
Committee. lt is also necessary to mention here that Brick Kilns also require
License under the Jammu and Kashmir Brick Kilns (Regulation) Act, 2010 and
District Magistrate of the District is the Licensing Authority.

With warm regards,
Yours ,&:

Sh. Vijay Kumar Bidhuri, lAS
Divisional Commissioner,
Kashmir.

Z\

,i/.1&K PCC \

F

,*, vi7 il

/
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-&'
Parivesh Bhavan, Forest Comptex

Transport Nagar, Jammu, 180 006 Sitk

Factory Road

Rajbagh, Srinagar, 190 008

/|r,rp
Jammu and Kashmir Pollution

Control Committee
chairmanSTjkspcb@gmail.com

membersecretaryjkspcb@gmail.com
0191 -2472881,2476925

Deputy Commissioner,
Budgam.

No:- rKPCC/NGr/1301 Sbb- Sb1 Date:-Ob-o 8-2024.

Sub:- Directions under Section 31(A) of Air (Prevention & Control of Potlution), 1981 ,

for regulation of Brick Kilns in District Budgam.
Sir,

Kindty refer to the directions issued by the J&K Pottution Control Committee vide

No. JI(PCC/NGT1130/169-175 dated 18-01-2024 fottowed by communications dated

14-02-2024 and 01 -04-2024. (Copies enclosed)

ln this context, I am to convey that DivisionaI Officer, Pottution ControI Committee,

Budgam has reported that 101 brick kitns have resumed operations duringthe pastfew

days in viotations of the directions given by the Hon'bte NGT and Ctosure Orders issued by

the J&K PoLtution Control Committee.

Accordingty, you are requested to direct the concerned fietd officers to ensure

comptiance of the directions of Hon'bte NationaI Green TribunaI and ctosure orders issued

by J&K PCC by the Brick Kitn owners.

ln the event of continued viotations, the concerned staff shatl. be tiabl.e to be

prosecuted under provisions of Air (Prevention & Controt of Pottution) Act, 1981 .

Yours faithfutty,

Enc[:- As Above.

,o."",?F$kk.f .
MemberSecrJtary 6. g,>q

J&K PCC
Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecotogy and Environment, CiviI Secretariat, Jammu / Srinagar.

2) DivisionaI Commissioner, Kashmir.
3) lnspector GeneraI of Potice, Kashmir.
4) Senior Superintendent of Police, District Budgam for information and simitar

necessary action in terms of the directions of the Hon,bte NGT.
5) Regional Director, Pottution Control Committee, Kashmir for information and

necessary action.
6) Divisionat Officer, J&K Pottution Contro[ Committee, Budgam for information and

necessary action.

J&K pSC

brgilrtl t>
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G#r,sr*rlrr t a-f J*mw u firrrl l{i}sft $rrr

",f& A /rll/Jrlior Cbnlrr:f flor*xirfce ,$rUffffi'
"\f 1 r'u"','r ffi$\I*/ ll,ffr( -; ;

\!'intsr olfi re: Nor.errLrer-Af ril
Parivesh lllrnrar. Qladiui.
'l'assFlrl Na;;nr. Nar**l^
Jarlnr* l 8000(,
Ph,/rax.019i-14769?5

Surnuler ol}ite: May"Ocrchqr
Shrihi-ul^A,lam catnpus.
Behind Gqrq. $ilk f,rt{rxr,
Rirjh:rgh. Srinagar {l&X)- lfi}0t18
Ph./rax.6194"1311x{5

mail:

Dish'ict Ntagistrate.

District Budgatr.

$ub:- Directions untler Section 3l {A) of Air {Prevention & Control of Pcllution) Act,
1981, for regulation of Brick Kilns in District Budganr.

Whereas Brick Kilns, being air pr:lluting industry, have been classified as Orange

Category Industrv under the Unil"orm Consent Mechanism.

Whersas rro Brick Kiln can bs established or alh:wed to $perate without previous

consent of J&K Polh-rtion Clontrol Cammittee under scction 2l r:f'Air (Pr"evention & Control

of Pollution) Act, 1981.

lfhereas no Brick Kilns qan be established or operated w'ithout obtaining a license

und*r the.larxuru anti Kashmir Brick Kiln {Regulation) Act, 2010"

Whereas Deputy L'omn:issioner of the concerned district is the Licensing Authorit,v
for grant of license to Brick Kilns under his / her respective tenitorial jurisdiction.

Whereas the Ministry of'llnvironmeilt, Forests and Climate Change, Govemment cl'
India vide Notificati$n CSR 143 (E) dated 22"'r February' 202? read with Notification fiSR.
S95 tEi dated l5$'Decernber 20?3, has prescribed the environmrntal standards for operation
tlf brick kilrrs undcr the Errvircnrnent (Protection) Rules, I986 {Copy enclosed).

'Vy'hereas the Hon'hle National Creen 'fribunal in OA lrlrr. 594/2022 titted uu$yerl

Riyaz V1s UTof .l&K and Others" in its order dated 04.01 .2A24 iras, ixteralra, issued the
follorving directions:

"7. All tlte concerned Distric't Magistrates and the Slrperirtendents af
Potice in the {JT af Jammu and Kashmtr are directed to e&silr'e tlxat fio
brick *i/n ls set W antl operatedv,ithoztt obtaining {:TE/CTOJTomJf PCC
and wtthout due c:ornpliance with environmefitnl norffis.,,

Nolv, therefore, in exerciss of powers under Section 31 (A) of Air (Prever:iion anti
Control of Pclluticn) AcL 1981, the fullowing directions are hereby issued:
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District Magistrate Budgarn strall ensure that in district Budgarrr -

District Magistrate Budgam is {trrther directed fr: acknorvledge rlre receipr of these
directions lvitliin one rveek.

}lncl:- List of Brick Kilns in Districf Budgam

No:- JKPCCATOTi l30/16 7 * {75 .

sd/-
(Vasu Yadav) IFS

Chairrnan

Dare :- l8-nr-3024"
Copy to the:-

l) Financial Commissioner (Additional Chief Secretary) Department of Fcrests,
Ecolog-v and Hnvironment, civil secretariat, Jammu l srinagar.

2) Divisional C*mmissioner, Kashmir.
3) Inspector General of Folice. Kashmir,
4) Senior Superintendent of Police, District Budgam tor information and sirnilar

necessary actitin.
5) Regional Dir:ector' Pollution control cornmittee, Kashn:ir fbr infomration and

ue$essar,y action.
6) Divisitnal ol}'icer' -l&K Follution control cornmifiee, Budgar:r fbr intbnnation ancl

neces$ary action.

(K. l|'
S

h{ember S

v.

i' no Brick Kiln is allowed to operate rryithout valid consent frorn the J&K
Pollution Control Comrnittee:

ii. hrick kilns aper*ting without valid l.icenses from the Licensing Authorily and
without valid consent frcm J&K Pollution Control Cammittes frre closed
irtrmediately.
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Jammu and Kashmir Follution Control Committee
P*rrv**i'r Ehevan, F*rq*t Coaip{ex ll Srlx Factorr- R*sd
TrsnsBorl N*gar. Jan-rmu. 180 C06 ll nalnagi' Slnagar, 1Sfi 008

T*l - $1$1-!4i$$i-:. *|ilii . $. mh*$siretaryg5pc*S$,1}*1i.i$.il

District lvlagistrate
Eudgnm

$ubr- sirections und$r $ectinn 31 iA) of Air {pr*venti*n & contrsl" of
Fottution) Act, I $81, for regutation af Srick Xitns in Bi*trict Budgam.

wh*reas, vide N*. lKpcc/NGT/l30/1SS-17$ dated 1g-01-2014, rhe

foLtowit"lg drrectians were issu*d to tlre Dl$trict Magistrute, Budgam under

$e*ti*n 31 {A} of Air {Prevention and ccntrot of pottution}Act, 1$&1:-

i. no srick I{lfn is rflswsd fE opersfs wl'fhouf ys{id *onsenf from rhe

J&( Failufio* e onfr*l Camn.liff*e;

ii. srfck krJns op*ratfng wiffror*r ualid ljcenses frcm fl-r* llcensing

Auffiarify and witllout va{id ccn$sn{ frorn J&& Faj{u#*n canfroJ

Ssmrniffse are cio* ed imrnedlete{y.

wlrereas in its order dated I February ?024, the Hon'ble National
Grsen Trihunal has directed tlre sovsrnment fcr fiting response on Aetisn
Taken against rhe srick Kilns whicl:r havs heen est up and are spersting
without *cnsent to Establislr I Cons*nt ts Sperate and wlthout fonowing
gnvirorrmental norms.

Nsw, therefore, in exercise of powers under $*etion 81 {A} of Air
{Frev**ticn and csntrot cf pcilution} Act, 1sg1, the folt*wing direction$ are
h*reby issued:

il*ntrict Megistrete Budgarn sha{t furnish the foltowing informationr -

i} status of license of Brirk Kilnx in Distriet Budganr cn the Braformaencloscd.

I

Y-':: i
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ii) St*tu$ sf irnptementation of directlons issued vide
No. jltPCClNGTllS0/1Sg-175 dated tS-01-:S24 on the prufarma
enc{osed"

Sistrict M*gistrate Budgarn is lurrher directed ttl acknowled6e

the reeeipt of these directions and furnish lhe inforrnation by or before

*$ Februery ?824.

Encl:- List of Sri*k Ki{ns in $istrict Budgam in
prescrihed proformr as msntionsd above.

\qrt-*

Na:- JKFCC/NGT/I 301 {,,n#- {:,?:*-
Date:- J if -na-:Oaa.

Copy t* the:-

\

{Vasu

,"- Chairmanq,*
1) Fin*neiat commissioner {Addition*t Chiet Secretary} separ"tment of

Forests, [cotogy and Environrfisfit, Crvil" Secretariat, .]ammu l Srinagar.
2) Divisional eomnrissioner, Kashmir.

3] Regiunal ilireetor, Ppllutiun Gontrol Cammittee, Ke*hnrir for
informeti*n and nsflGss&ry a*ti*n.

4) Sivisional Officer, J&K Pollution Control eommittee, Budgam f*r
information and nec*$sfiry action"
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Jarnmu and K*shmir
Pollution Cnntrol Committee

chairmanBTjkspcb@gmail.com
membersectetaryjkspcb@grnail.com

0191 - 2472881, 2476S25

Parivesh Slrarran, Forest CcmPtex

Transport Nagar, iammu, 180 006

Si{k FactorY Road

Rajbagh, Srinagar, 190 008

Date:-s/ .04.2s?4

i

Beputy Cornmissione r / District Magistrate'
Distrlct BudSam.

No:- JKPCC/Nsrllssrf5 - l*S.
Sub:- i) Flon'ble NGT Qrder in OA No. 594 t ?[zltitted Syed Riyaz Vs UT of J&K and

Others.
Directiofis under Seetion 31(A) of Air {Frevention & Controt of Pottution),

1$81, for regutation of Brick Kitns in District Budgam issued dated

18.01.20?4 & dated 14.01.2024.

Sir,

I am directed to draw your attention to the directions issuecl by J&K Pottution Contro{

committee on ttre subject citecl above. The Hon'bte NGT in its order dated 04.01.2024,

inter-atia issued foltowing directions :-

"7. Atl, the $CIncerned District Msgistrstc$ and the $uperintendent of Fotice in
the UT of Jsmmu and Kashmir are direrted tq ensure that ns brick kitn is set up
and opereted urithaut obtaining CTE / CTO frorn J&K PCC and without due
comptiance with envirnnmental norms."

I am to further convey that l&K PCC has issued directions for closure of individual

brick kitns that were opsrating withCIut consont of the J&K PCC. The tist of such brick kitns

fsr District Budgam is enctosed for your ready reference.

Accordingiy, I am directed to request you to direct the fietd functionaries concerned

t0 ensure thst :-

i. No bricl< kiln is atiowed to operate without valid consent from Potlution Control
Committee;

ii. Brick Kitns operatingwithout vatid Licenses from the Licensing Authority without
valid consent from J&K Po{tution Control Committee are ctosed immediatety.

Yours faithfutty,

Enct: Li$t of Brick Kiins

ii)

Qf fi*rner Secretary

&"r*-**
JKAST.* \ j' r'*t

C*py lc the;-
I) Fin$ncial C*nrmissioner iAdrlitional Chief $ruerary) Deparfinent olFcrests, Ecolog3, snd

[:rrvirunmet-rt, Civil Secretari*t, Jammu I $rinagar,
2) Ilivisional Commissioner, Kashmir.
3) Inspectr:r General of Police. Kashr::rir.
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o' 
:jf:I 

superinlen'lent of Pr:li*e' District Iluctgarn fbr ir:rfbrmari*r: or.rcl similar necsssnrr

t' 
::il*l 

Director, Poilution cnntrol committee, Kashmir for information anrl ne$ess&ry

6) Divisiiual officer' J&K P*lluliun control co*imittee" Budgar, filr inrbrmatiern ancrneccssar).acticln,

v
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Jammu and Kashmir Pollution
Control Committee

chairman8Tjkspcb@gmail.com
membersecretarykspcb@gmail.com

0191 -2472881,2476925

Deputy Commissioner,
Anantnag.

No:- JKPCC/NGT /1301$27,-.sr3 Date:-6( oB-2024

Sub:- Directions under Section 31(A) of Air (Prevention & Controt of Pottution), 1981, for
regulation of Brick Kitns in District Anantnag.

Sir,

Kindty refer to directions issued by the J&K Pottution Control Committee vide No.

JKPCC/NGTl1301183-189 dated 18-01-2024 fotlowed by communications dated 14-02-2024

and 01 -04-2024. (Copies enctosed)

ln this context, I am to convey that Divisional Officer, Pottution Control Committee,

Anantnag has reported that 16 brick kitns have resumed operations during the past few days in

viotations of the directions given by the Hon'bte NGT and Ctosure Orders issued by the J&K

Pottution ControI Committee.

Accordingty, you are requested to direct the concerned fietd officers to ensure

comptiance of the directions of Hon'bte NationaI Green TribunaI and ctosure orders issued by

J&K PCC by the Brick Kitn owners.

ln the event of continued viotations, the concerned staff sha[[ be tiabte to be prosecuted
under provisions of Air (Prevention & Contro[ of Pottution) Act, 1981.

Yours faithfutty,

Enc[:- As Above

(Ghan
Member Secretary

J&K PCC
6.9.4

Copy to the:-
1) Financial Commissioner (Additionat Chief Secretary) Department of Forests, Ecotogy

and Environment, Civit Secretariat, Jammu / Srinagar.
2) Divisional Commissioner, Kashmir.
3) lnspector Generat of Potice, Kashmir.
4) Senior Superintendent of Potice, District Anantnag for information and simitar

necessary action in terms of the directions of the Hon'bte NGT directions.
5) RegionaI Director, Poltution ControI Committee, Kashmir for inf ormation and necessary

action.
6) Divisionat Officer, J&K Pottution Controt Committee, Anantnag for information and

necessary action.

J*r( psG

*rJJ bz

Parivesh Bhavan, Forest Comptex

Transport Nagar, Jammu, 180 006 Sitk

Factory Road

Rajbagh, Srinagar, 190 008
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\Yinter olllco: Novernlrcr-Altril
Parivcslr Bltawlrr, Glodiui. '

'['nrspr:n Na(:rr. Narx ill,
Jrm nl tr- M(i{r06
Ph./rax.0191"2476925

w,ffiw
Got,ernntenI of' krmnru oild Koshndr
J&K Pollutiln (:ontrll (onniuee

Sunrrrre r ollicr:. May-Oclobcr
Sheikh-ul'Alarn campus,
llehind Grrvr. Silk tirurorl,.
lla;brgh, Strnagar (,1&Kl' t(){l{){J8
Ph./Fax.0194.23U165

mail: ta

District Magistrate.
District Anantnag,

Sub:- Directions under Section 3l (A) of Air (Prevention & Control of pollution) Act,
I981, for regulation of Brick Kitns in District Anantnag.

Whereas Brick Kilns. being air polluting industry, have been classified as Orange
categorl' Industry under the Uniltrrnl consent Mecrranisrn.

Whereas no Ilriclt Kiln c:an lre establisliecl or allor,vecl to operate without previous
collsent of J&K Pollution Control Cotunrittee under section 2l ol'Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no lJrick Kilns oan be established or operated r.vithout obtaining a license
under the Jarnnru and Kashnrir Brick Kiln (Regulation) Act. 2010.

Wher:eas Depurty' Conrnrissiotter ol-the concernecl disrrict is the Licensing Authoritl,
for grant o{'license to Brir-rk Kilns uncler his / her respective territorial jurisdiction.

Whereas thc Ministry of Environment, Forests and Climate Change, Govemment ofl
India vide Notification GSR 143 (E) dated 22"r Febrtnry ?022 read rvith Notification GSR
895(l:)dated l5tr'I)ecsttrhor20l.l"hasprescribeclthcqrrlironmental standardsloroperatiorl
of'brick kilns under thc Iinvironrnerlt (Protection) Itules. 1986 (Copy etrclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled .,S),.,1

Riyaz V/s UT of J&K and Others" in its order tlated 04,01 .2024 has, inter a/ra, issued the
f'ol lorving di rections :

"7. All lhe c:ortterned Di.vtrit't Magistrute.t and the Suy:erintend.ents ctf
Polic'e in the UT o/" Jantmu erncl Kashmir are clirec:teel to ensure that no
brick kiln is set up and operated without obtdining crT / cro fi.om JK
PCC and x,ithaut due complianrc with envirrsnnrental narfixs,,.

Now. therelilre. in exercisc ol'porvers uncler Seclion 3l (A) of Air (prevention and
Control ol'Pollution) Act. 198 l. tho fblkiling clirecrions are hereby issued:

1708



District Magistrate Anantnag shall ensure that in district Anantnag -

n<l Brick Kiln is allor,ved to operate rvithout valicl consent from the J&K
Pollutiorr Control Cornnrittee;

brick kilns operating i.vithout valid Licenses from the Licensing Authority ancl
without valid consent fiom .l&K Pollution Control Comrnittee are closecl
irnrnediately'.

District Magistrate Anantnag is further clirected to acknorvledge the receipt of thesc
diroctions r.r,ithin one rveek

Encl:- List oI'Brick Kilns in District Anantnrrg

sd/-
(Vasu Y666y) lF S

Chairntan
No:- .TKPCCTNGT/130t l&3- I B1 .

Date:- l8-01-2A24.

Clopy to the:-

l) Financial Commissioner (Adclitional Chief Secretary) Deparlrnent of Forests.
Hcology and Environment. civil secretariat. Jammu 1 srinagar.

2) Divisional Commissioner, Kashmir.
3) lnspector General of police. Kashmir.
4) Senior Superintendont o1' Police, District Ananhrag for ilfbrmatiol ancl sirnilar

necessary action.
5) Ilegional Director. Pollution Control Comrnittee, Kashmir for information and

necessaly action.
6) Divisional Officer. J&K Pollution Control Committee, Anantnag for infonnation and

necessary action.

Mernber S

l.

ll

\l
(K IF
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Jammu and Kashmir poiltrtion contrcl committee
Parrvesh Bhavan Forest Corr:[,ier ll S;rr. Factory Road
TranSnorl f.iallar Jan:,.r,_j 1p{r t1;r ll na nagn Srinagar, 1g0 008

:1. . ilt,:it.il,lir!. ,' .)i:j,r - i.r(,li :.;r::eiJeliliilk,jl(t,iiiiq,\A,) COnl

District Magistrate
Anantnag

sub:- Directions under section B1 (A) of Air {prevention & controt of
Pottution) Act, 1981, for regulation of Brick Kitns in District
Anantnag.

whereas, vide No. JKpcc/NGT/130/183-1gg dated 1g_01_2024, the

fottowing directions vt,ere issued to the District Magistrate, Anantnag under

section 31 {A) of Air (prevention anct control of pottution) Act, 1gg1:-

i. no Erick Kiln is altawed to operate without yalrd cons ent from the

J&K Potlutian Contrat Committee;

ii. bt'ick kilns aperating without valid Licenses from the Licensing

Authority and without vatid consenr from J&K Pattution Controt

Commiftee are c{osed immediatety.

whereas in its order dated 2 February 2024, the Hon,bte Nationat

Green Tribunat has clrr"ected the Government for fiting response on Action
Taken against tfie Brick Kitns which have been set r-rp and are operating
without consent to Establ.ish / consent to operate and without fottowing

environmentat norms.

Now, therefore. in exercise clf powers under section 31 (A) of Air
(Prevention and controt of Pottution) Act, 198I, the fol.towing directions are
hereby issued:

District Magistrate Anantnag shattf urnish the fo[owing information: -

i) status of ticense of Brick Kitns in District Anantnag on the

n,

proforma enclosed.
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ii) Status of imptementation of directions issued vide

No. JKPCC/NGT/130/183-189 dated 18-01 -2A24 on the proforma

enclosed.

District Magistrate Anantnag is further directed to acknowtedge the

receipt of these directions and furnish the information by or before

29 February 2024.

Enct:- List of Bricl< Kitns in District Anantnag in
prescribed proforma as mentioned above,

It{
(Vasu Yadav)\r--"

No:- iKPCClNcl/13At 3,/,{* 2 *
Date:- I * -oz-zoza.

Copy to the:-

Chairmarp

1) Financial Commissioner {Additionat Chief Secretary} Department of
Forests, Ecology and Environment, Civit Secretariat, Jammu /
Srinagar.

?) Divisional. Commissioner, Kashmir.

3i Regionat Director, Poltution Control Committee, Kashmir for
information and necessary acti0n.

4) Divisional Officer, ]&K Pottution Control Committee, Anantnag for
information and necessary action.

)
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Jammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gnrail corn
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Encl: List of Brick Kitns.

Parivesh Bhavan, Forest Comptex

Transport Nagar, Jamrnu, 180 006

Sitk Factory Roaci

Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Anantnag.

No:- ll(PCClNGT/1 3a/W- B 6 oate:-of .o 4.2024

Sub :- i) Hon'bte NGT Order in OA No. 594 I 2022 titted Syed Riyaz Vs UT of J&K and
Others.

ii) Directions under Section 31(A) of Air (Prevention & Controt of Pottution),
1981, for regutation of Brick l(itns in District Anantnag issued dated
18.01.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution Contro[

Committee on the subject cited above. The Hon'ble NGT in its Order dated A4.A1.2A24,

inter-alia issued fottowing directions :-

"7. Att the concerned District Magistrates and the Superintendent of Potice in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set up
and operated without obtaining CTE / CTO from J&l( PCC and without due
comptiance with environmental norms."

I arn to fufiher convey that J&K PCC has issued directions for closure of individuat

bricl< l<itns that were operating without consent of the J&K PCC. The tist of such brick kitns

for District Anantnag is enctosed for your ready reference.

Accordingty, I am directed to request you to direct the fietd functionaries concerned

to ensure that :-

i. No brick kitn is attowed to operate without vatid consent from Potlution Controt
Committee;

ii. Bricl< Kilns operatingwithout vatid Licenses from the LicensingAuthoritywithout
vatid consent from J&l( Potturtion ControtCommittee are ctosed immediatety.

k
Yours faithfutty,

oSttf,{A..t r^ar't'PL'
(Ghansh?m Singh)JKAS , ,
Mernber Secretary t''l ' l+

Copy'to the:-

l) Financial Cornnrissioner (Additional Chief Secretary) Department ol'Forests, Ecology and
Environment. Civil Secretariat, .lammu / Srinagar.

2) Divisional Commissioner. Kashmir.
i) Inspector Ceneral o1'Police. Kashmir.
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4) Senior Superintendent of Police, District Anantnag for infonnation and similar necessary

actron

5) Regional Director, Pollution Control Committee, Kashmir for information and necessar]'

actiorr

6) Divisional Oftlcer. J&l( Pollutiorr Clontrol Contmittee. Anantnag lbr information ancl

necessary aotloll
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Jammu and Kashmir Pollution
Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@g mail.com

0191 -2472881,2476925

Deputy Commissioner,
Kul.gam.

No:-

Sub:-

Sir,

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006 Sitk

Factory Road

Rajbagh, Srinagar, 190 008

t

JKpcc/NGr/l30/.sh- 96 Date:-6f,-0 8-2024.

Directions under Section 31(A) of Air (Prevention & Controt of Pollution], 1981,

for regulation of Brick Kilns in District Kutgam.

l(indty refer to directions issued by the J&K Pottution Contro[ Committee vide No.

JKPCC/NGf /130/176-182 dated 1B-01-2024 fotlowed by communications dated 14-02-

2024 and 01-04-2024. (Copies enctosed)

ln this context, I am to convey that DivisionaI Officer, Potlution Control Committee,

Kutgam has reported that 28 brick kitns have resumed operations duringthe pastfew days

in viotations of the directions given by the Hon'bte NGT and Ctosure Orders issued by the

J&K PoLtution ControI Committee.

Accordingly, you are requested to direct the concerned fietd officers to ensure

comptiance of the directions of Hon'ble NationaI Green TribunaI and ctosure orders issued

by J&K PCC by the Brick Kitn owners.

ln the event of continued viotations, the concerned staff shatl be tiabte to be

prosecuted under provisions of Air (Prevention & Contro[ of Pottution) Act, 1981 .

Yours faithful.ty,

Enct:- As Above.

(Ghan S m )J
Member Secretary

J&K PCC ,9,
Copy to the:-

1) FinanciaI Commissioner (Additionat Chief Secretary) Department of Forests,
EcoLogy and Environment, Civit Secretariat, Jammu / Srinagar.

2) DivisionaI Commissioner, Kashmir.
3) lnspector GeneraI of Potice, Kashmir.
4) Senior Superintendent of Police, District Kutgam for information and simitar

necessary action in terms of the directions of the Hon'bte NGT directions.
5) Regional Director, Pottution Contro[ Committee, Kashmir for information and

necessary action.
6) DivisionaI Officer, J&K Pottution Controt Committee, Kutgam for information and

necessary action.

6 L+

*^-^J''4w
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* Z%ihi*$Ny
1B4#sf,

Winter *l'litu; Nrnernhur-April
Parivesl: lJhlrvalr, Gkdrui.
'[i rns1:uIt Nrg.ar. N:rru'al,
Jilrnrnu- I ll0(xia
Ph./rax.019r,247592s

MI*IW,
Governnrcnt of Jommu ond Kashmir
.l& K l'ollutirsn Cr.tntrol Committ ee

Surnurer olTice: lvlay.0croher
Shcihh.rrl'Alarrr carnprrs.
llchind (iovr Srlk therolr.

Itajbtgh, Srinagar iJrtK i- I giitl0f
Ph./Fax.0194-2311155

District Magistrater.

District Kulganr.

Sub;- Directions rtnder Section 3l (A) of Air (Prevention & Control of polluti,n) Act,
l98l 

' 
for regulation of Brick Kilns in District Kulgam.

Whereas Brick Kilns, being air polluting industry" have been classified as Orange
category Industry under the Uniftrrnl consent Mechanisrn.

Whereas ntl l]rick Kiln can bc establishecl or allor.r,ecl to operate without pre'i.us
consent ol'J&K Pollution Control Cotnmittee uncier section 2l of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be establishecl or operated r.vithout obtaining a Iicense
runder the Jamuru and Kashrnir Brick Kiln (Re,gulation) Act. 2010.

Wliercas Deput,v Conrntissioner of the conccrrrecl district is the l.icensing Authoritv
fbr grar:t tlf license to tsrick Kilns under his / hcrr respective territorialjurisdiction.

Whereas the Ministry of Environlnent, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22nd l;ebru ary 2022 read with Notification GSR
895 (tr) dated l5th Decembcr ?023. has prc'scribecl the environmental stan6ards for operation
ol"brick kilns under the Environrncnt (Protection) ltules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green l-ribunal in OA No. 594i2022 titled ..Sy.ed

Riyaz V/s UT of J&K and others" in its order dated 04.01 .2024 has, inter a/ia, issued the
fbl lou,ing directions :

"7' All the conc'ct'tted Dislric'{ Magi.rtrotes uncl rlte .sttpet,intettc{ettts o/'
Police in the LiT o/.lcrnttnu oncl Kashmir ctre clir.ec'tecl to ensru.e that no
brick kiln is set up ancl operctted ,yvithout obtaining crE / cro from JK
PCC and x,ithout clue cornpliance wtth environmental nornts.,,

Nolv. tlierelbrc, in exercise of porvers under Section 3l (A) ol.Air (prevention anc.lcontrol of Pollution) Act. I 981. the ltrllorving directions are hereb1., issuecl:

1715



Distric't Magistrate Kulganr shall ensurc that in district Kulgarn -

no Brick Kiln is allotved to operate r.vithout valicl consent frorn the J&K
Pcrl lution Control Comrnittee;

brick kilns operating lvithout valid Licenses fi'om the Licensing Authority and
rvithclut valid consent tiorn J&K Pollution Control Committee are closecl
irnrnocliatelv.

District Magistrate Kulgam is firrther clirected to acknowledge the receipt of these
directions rvithin one week.

Encl:- List nf Brick Kilns in District Kulgarn

No:- JKPCC/NGT/I301 l?6- Be,
Date:- fi -At-?024.

Cop"v t0 the:-

sd/-
(Vasu Yadav) IFS

Chairman

l.) Financial Comntissiorrer (Aclditiorral Chief Secretary,) Departmeut of Forests"
Ecology and Envirorurent, civil secretariat, .lammu / srinagar.

2) Divisional Commissioner, Kashmir.
3) Inspector General of Police, Kashrnir.
4) Senior Superintendcnt o1' l']olice" District Kulgarl fcrr inf.orrnation and sirnilar

ne cessar)' action.
5) Regional l)ircrctor, Pollution Control Cornmittee, Kashmir for infbnnation ancl

necessary action.
6) Divisional OfIcer, J&K Pollution Control Cornmittee, Kulgam for information and

necessary action.

(K K
Member

ll

ol\u
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Jammu and Kashmir pallution Control Committee
Parivesh Bhavan. Forest Complex ll Srtf Factory Road
Transport Nagar Jammu. 190 006 ll nayUagn. Snnagar, tg0 00g

Tet . 0t 91.3i76927, m*il- nrenber'rcr*tarl8sp(b&0*rait {sm

District Magistrate
Kulgam

sub:- Directions under section gl tA) of Air (prevention & control, of
PottutionlAct, 1981, for regutation of Brick Kitns in District Kutgam,

whereas, vide No. JKpcc/NGT/13a/126-1gz dated 1g-u-2a24, the

fottowing directions were issued to the Di$trict Magistrate, Kulgam under

section 31 (A) of Air (Prevention and control of poil.utioni Act, 19g1:-

i. no Brick Kilrtis al/owedro operate withoutvalid consentfram the J&K

P o llut io n Co nt rol C o m m itte e ;

ii. brick kl{ns operating w,ff1out valid Licenses from fhe licenslng
Authority and without varid cons€nr from l&K poilution control

Committee are clased immediatety.

Whereas in its order dated 2 February 2A24,the Hon'bte Nationat Green

Tribunal has directed the Governrnent for fiting response on Action Taken

against the Brick Kitns whlch have been set up and are operating without

consent to Estebl.ish I consent to operate and without fol.towing

environmentat norms.

Now, therefore, in exercise of powers under section 31 {A} of Air

{Prevention and Controt of Pottution) Act, 1981, the fottowing directions are

herei:y issued;

District Magistrate Kuigam shal.l furnish the fottowing information: -

i) status of ticense of Brick Kitns in District Kul.gam on the proforma
enctosed.

[,]
Yt,
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,1

ii) Status of imptementation of directions issued vide
No. JKPCC/NGTI1301176-182 dated 18-01-2024 on the proforma

enc{osed.

District Magistrate Kutgam is f urrther directed to acknowtedge

the receipt of thesCI directions and furnish the information by or before

29 February 2O24.

Enct:- List of Bricl< Kitns in District Kutgam in

prescribed proforma as mentioned above.

(Vasu Y

A) Chairman
No:- JKPCC/NGTIIS0/ 3? l* 7S*
Date:- I ly-A2-202a.

Copy to the:-

b

1) Financial cornmissioner (Additional Chief secretary) Departmentr ot
Forests, Ecotogy and Environment, civit secretariat, Jammu / srinagar.

2) DivisionaI Commissioner, Kashmir.

3) RegionaI Dtrector, Pottlrtion ControI Committee, Kashmir for
informatir:n and necessary action "

4) Divisionat Officer, J&K Pottution Controt Committee, Kutgam for
inforrnation and necessary action.

L
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Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail. com

0191 - 2472881,2476925

Sitk Factory Road

Rajbagh, Srinagar, 190 008

w
Copy to the:-

l) Financial Cornmissioner (Additional Chief Secretar)') Department of Forssts, Ecology and

[:nvironrnent. Cil,il Secretariat. .lammu I Srinagar.

3) Divisional Cornmissioner. Kashrnir.

3) lnspectt;rCeneral of Police. Kashrnir.

Jammu and Kashmir
Pollution Control Committee

Deputy Commissioner I District Magistrate,
District Kutgam.

No:-jKPCC/NGT/130/ 7/ - 7g Date:- 6l .oa.zOza

Sub:- i) Hon'bl.e NGT Order in OA No.594 I 2A22 titted Syed Riyaz Vs UT of J&K and
Others.

ii) Directions under Section 31(A) of Air {Prevention & Control of Potlution),
1981, for regutation of Brick Kitns in District Kutgam issued dated
18.O1.2024 & dated 14.02.2024.

Sir,

I am directed to draw your attention to the directions issued by J&K Pottution Controt

Committee on the subject cited above. The Hon'ble NGT in its Orderdated A4.A1.2024,

inter-atia issued fotlowing directions :-

"7. Alt the concerned District Magistrates and the Superintendent of Potice in
the UT of Jammu and Kashmir are directed to ensure that no brick kitn is set up
and operated without obtaining CTE / CTO from J&K PCC and without due
comptiance with environmentaI norms."

I am to further convey that J&K PCC has issued directions for ctosure of individuat

brick kilns that were operatirrgwithout consent of the J&K PCC, The tist of such brick kitns

for District Kutgam is enctosed for your ready ref erence.

Accordingty, I am directed to request you to direct the fietd functionaries concerned

to ensure that :-

i. No brick kitn is altowed to operate without vatid consent from Potlution Control
Conrmittee;

ii. Brick l(itns operatingwithoutvatid Licenses from the LicensingAuthoritywithout
vatid consent from l&K Pottution Controt Committee are ctosed immediatety.

Yours faithfutly,

Enct: List of Brick l(itns.

q6kQk-*.^,r-
(Ghansham Singh)JKAS
MemberSecretary t .{.a

*
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*' 
L"rffi. 

Superi,tendent .f Police, District Kulgarn rtrr information ancl sirnilar necessar.y

" l:il::]'l 
Director' P*llrrtion Control c<inruirtee. Kashrrir fbr inlbrrnati.n and,ecessar\J

" 3.';ilf'."?3ftt J&K Pollution cr:ntrol co,rmittee, Kurgam tbr infbrmation ancl
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*As
List of the brick Kitns against whom compl,aints have been fited in the

Court of respective Chief Judiciat Magistrates

District Budgam

rate BudChief Judiciat M m
08.08.2024M/s M. Co Brick KiLn Diffpora, Waterwani

1)

strate BudgamChief Judiciat
08.08.2024M/s Zydaan Brick Kitn Dadina, Budgam

2)

strate BudChief Judiciat M m17.08.20243)
M/s United Brick Kitn Uttigam, Budgam

Chief Judiciat M Bud m
17.08.20244)

M/s Royat Brick Kitn, Chack-i-Deewan
Lakhmin DesPora, Beerwah Budgam

strate BuChief Judiciat m
08.08.2024

5)
M/s Hitt Brick Kil.n WahabporaBudgam

Chief Judiciat M strate Bud am17.08.2024M/s Vattey Brick Kitn, Nigtoo-Beerwah,

B
6)

rate BudChief Judiciat M m17.08.20247)
M/s Kashmir Brick Kitn, Mamgund, Beerwah

Budgam

Chief Judiciat M strate Bu m
08.08.20248)

M/s Bismittah Brick Kitn, Harda Batapora,

Budgam

Chief Judiciat M strate Budgam17.08.2024s)
M/s Wani Brick Kitn, Bunhama, Beerwa h

Chief Judiciat Ma rate Bud am08.08.202410)
M/s Fayaz Ahmad Shagood Brick Kiln,

Labertat Bud m

District Anantnag

strate AnaChief Judiciat1) M/s Hamdard Brick Kil.n H ra Doni awa

District Session Court Anantn16.08.2024
M/s Jannat Brick Kitn Latan Ganoor
Anantnag

2l

14.08.2024
Chief Judiciat M Anantnag3)

M/s Shahi Hamdan Brick Kitn Breenti

Anantna

Chief Judiciat Magistrate Ana ntnag12.08.20244)
M/s Rayaz Ahmad (Now RR) Brick Kitn Latan

Near Rai Line An

District Session Court Anantna16.08.20245)
M/s Abbas Brick Kitn, Brakpora Butbut

N m Anantna

District Session Court Anantn17.08.2024
M/s Fayaz Ahmad Brick Kitn at Kachpora

Anantn
6)

District Session Court Ana17.08.20247)
M/s lmran Brick Kitn at Shehtipora Achabat
Anantnag

District Kugam

12.08.2024 Chief Judiciat Magistrate Ku m1) M/s Gousia (Max) Brick kitn, Baihama
mChief Judiciat Ma strate Ku12.08.2024M/s K2 Brick Kitn, Habtish

12.08.2024 Chief Judicial. Magistrate mM/s T.R. Brick Kitn, Nawa Bonigam (K11)3)

*l"r'

12.08.2024
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